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Fix the matter on 16.5.2001.
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personnel serving in the Special

Bureau(SSB) under the Administrativemm

2@ \ Contml‘ o+t the Divisional Organiser s
588, Manipur and Nagaland Division,
Imphale The case of these applicantsm
are squarely covered by decision
rendered in O«AsNo.133 of 2000 dateom

_ 30th October 2000. The respondents

| : ' are accordingly directed to provide

. the benefit of the Ration Allowancosms
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®o.a. 57 of 2001 N/

contd..
16.,5.01

) : 1
_ is allowed. o

The ration allowance also has now bf
admissible to the employees serving in ;
S5B at Imphal and Imphal has been declared as |
category B’ station with effect from 9.8.89,
The applicant shall accordingly be eligible
for the raticn allowance for 'B* Station
with effect from 9.3.1989 or from the date
Joining, whichever is later. The respondents

‘m,.aireetcdcw:}éogptehg the aforesaid D

exercise within a period of 3 months from the
date of receipt of this order. Application
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KA& application U/s 19 of the Administrative Tribunals Act,1985).

?
' GUWAHAT I,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s:GUWAHATI BENCH §

~

" 0. A. NO. b?’ /2001.

1. Shri Sudhamay .De

Son of Late Jogesh Ch. De

Presently serving as én Aséistant ’ |
in the Office of the Divisional Orggniser,
S.S. B. yNorth Bengal and Sikim

Division, P.O. Ramidanga
District:-Jalpaiguri,West Bengal .

2. Shri Joy Shome

Son of Late P.K. Shome

Presently serving as the L.D.C. in the

Office of the Divisional Organiser,

S.S. B. ,North Bengal and Sikim
Division,P.0. Ramidanga

District:-Jalpaiguri,West Bengal .

3. Shri Naresh Kumar Nayak -
Son of Bhramarbar Nayak\
Presently serving as the L.D.C. in the ,.4;M
Officé of the Divisional Organiser ,
S.S. B, , South Bengal Division ,
~ Calcutta,’ |

contd...
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4, Shri Bhimn Bahadur Chhetir |
Son of Late Maha Siggh Chhetri
Presently serving as the Driver in the
Officé of -the Divisional Organiser ,
S.S.B., North Bengal and Sikim
Division, P.O. Ramidanga ,
District:-Jalpaiguri West Bengal .

5, Shri Samaresh Chandra Bhowal f .
Son of Late Sarbananda Bhowal |
Presently serving as the Junior Accountant
in the Office of the Divisional Organiser,
S. S. B. ,North Bengal and Sikim |

Division,P.0O. Ramidanga,
Districts-Jalpaiguri,West Bengal .

(All these apﬁlicahts are non—exeéutive
personnei who earlier served in the Si5. Ba
at Imphal under the administrative control
of the Divisional Organiser,SSB, Manlpu;
‘and Nagaland Division,Imphal. Presently ,

the applicants against serial No.1,2,4

~and 5 are serving in SSB under the adminis-

trative control of the Divisional Organiser,
S3B,North Béngal and Sikim Division while
the applicant against serial No.3 is serving
in the SSB under the administrative control
of the Divisional Organiser,SSB, South
Bengal Division,Calcutta).

]

... Applicants.,

contdo .o
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-Versus=-

1. Union of India (Represented by the,

cabinet secretary,Department of Cabinet

Affairs,Bikaner House,shahjahan Road,

New Delhi ).

2. Director General of security ,
Block-v{(East )
ReK.Puram

New Delhi-.l10066.

3. Difector +SSB
Block-v (East)
Re.KePuram
New pelhi-110066.
4. Divisional Organiser,Se.S«Be..

Manipur and Nagaland Dpivision,

Lamphel Imphal (Manipur) .

5. Area Organiser, (aAdmn)SSB,

Imphal (Manipur);

6. DiviSional,Organiser.SSB,

North Bengal and sikim Dpivision
P.O.Ramidanga ,Dist:Jalpaiguri
West Bengal. ,

7. Divisional Organiser,SSB

south Bengal Division
calcutta -«

X Respondents.

1 :; PARTICULARS OF THE ORDER AGAINST WHICH

APPLICATION Is MADE :-

1) _ Illegal and arbitrary action of
respondent-authorities in not allowing the

cants to draw Ration aAllowance only on the

the

appld-

groumd

that they were not applicants in various original

contdaee s
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Applications disposed of by this Hon'ble Tribunal
directing payment of Ration Allowance to the
applicants; from due dates. The Director , SSB , New
Delhi (Respondent No.3) has intimated the Divisional
Organiser,SSB,Imphal (Respondent No.4) that the

non-applicants to Central Administrativé Tribunal
cases are not entitled to get Ration Allowance on the

basis of judgment of Central Administrative Tribunak,

Guwahati Bench.

2) Memoranda No, V/Acctts/Ration Allowance/
2K/599 dated 22.05,2000 and No.V/Acctts/RA/2K/ 601

o
dated 25.05.2000 issued by the Respondent No.5 addres sed '

to the Respondent No.7 and 6 respectively whereby the

' claim of the applicants was summarily rejected only'on

the ground that non-applicants in cases ‘decided by the
CAI were not entitled to get ration allowance on the

¥

basis of judgments of CAT ,Guwahati Bench as per existing

instructions conveyed by the SS) Directorate in their

memo No.9/SSB/A2/86(1)-Manipur-534 dated 10.2.2000
(Copy annexed ).

5 s+ JURISDICTION OF THE TRIBUNAL 3

The applicants declare that the

subject-matter of the order against which .they -
want redressal is within the jurisdiction of the:

‘nmmﬂ.

3 3 LIMITATION 3=

( The applicants further declare that
the application is within the limitation pres-
cribed under Section 21 of the Administrative
Tribunals Act, 1985 .

contdeees

b

|

-

T



Se

4 : FACTS OF THE CASE =

1) That the applicants are all none

execut ive personnel who earlier served in the
SeSeBe at Imphal under the administrative control
of the Divisional Organiser,ssB, Manipur and
Nagaland Division,Imphal ,Manipur (Respondent
No.4). Te S.s.B, is a department of the Govte

of India directly under the Cabinet seeketary o

The applicants have a common grievance
and interest in the matter and as such they are
f£iling a single application inasmuch as the

relief prayed for, if granted to one of them,will

‘be equally applicable to all others as they

are similarly situated with a v;ew to avoiding
multipliciﬁy of litigations.pThe applicants
crave leave of this Hon'ble Tribunal to allow
them to file a single application as provided_in
rule 4(5) (a) of the GAT (Procedure)Rules,1987.

2) mhat the Govermment of India, in 1962,

set up the Directorate General of security

(DeGe3e in short ) under the administrative

Control of the Cabinet Ssecretariat for same
specif ic purposes which is a multi-role,multidis-
ciplinéry oréanisation comprising four agencies,f
namely,special service Bureau {5.5.8+ in short ),
Aviation Research Centre (A.R-C. in short),

special Frontier Force {(s.F.F. in short) and
chdef Inspectorate of Armamentse

.

contdees
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3) That the applicants beg to state that
that the Cabinet Secretariat, vide letter No.A.27011/

4/86-EA-II dated 18.12.87 addressed to the Director,

. Planning ,Directorate General of Securitys informed

that certain concessions were granted to the Staff

of Su.S.B., S.F.F.,CeI.0.A. (Chief Inspectorate of
Armaments) anq Directorate of Accounts and the conce-
ssions were listed in Anﬂéxure—l o In the said letter‘
it was also mentioned that for some of the concessions,
the various hardship locations had been categorised

as "B" and “CY stations as mentioned in the Annexure-II.
to the letter., In the said letter, it was also
menti;ned that for the purpose of House Rgﬁt Allowance;
concessions to the various categories to Staff, the
equation of post as listed in Annexure-A to the
Cabinet Secretariat order dated 28.10.86 would also

be applicable in.respect of the Staff of S.S. B. ,
S.F.F. ,C. I.0. A, and Directorate of Accounts .

ke

€opy of the said letter dated

18.12.87 alongwith tWo Annexures.is

annexed herewith and marked as

Annexure- I.

4) The applicants beg to state that,
from the said letter and Annexures,it would be appa-

rent that certain concessions were granted and in

the case of the applicants,the concession referred to

against serial No.2 in Annexure-I, i.e. Ration

contdes e
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‘Bllowance, Would be relevant. The House Rent Allowa-
nces to the executive cadre was made admissible fo

the personnel of other cadres also of the corresponding

level except in the case of S.5.B. Battalion personnel
and Deputy Commandants/Company Commandanders/Assistant'
Company Commander of S.F.F. and also those on deputa—

‘tion in the S.F.F. from the Army .

5) That the applicants beg to state that
the order dated 28.10.86 mentioned in letter date&

18,12,87 (Annexure-I) was an order from the Cabinet
Secretariat whereby the sanction of the President was
'conveyed to'the equation of posts listed at Annexure-A
in various cadres of corresponding level in Aviation
Research Centre to that- of the executive cadre., The

present applicants have been equalised with the Field
Officers and below and as per the said equation,the

applicants were. paid House Rent Allowance from 1987

itself .
"A copy of the said letter dated
28.10.86 alongwith enclosures is
annexed herewith and marked as
Annexure-11.

6) That the applicants beg to state that

as per Cabinet Secretariat letter dated 18.12.87
(Annexure-I), Imphal was not categorised as either

up" or ®C" locations and as such the S.S.B. personnel ’
serving in Imphal were nét granted Ration Allowance

concessions initially.

contd...
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| In-exercise of poweis conferred on him as the
Head of the Department and in terms of paragraph .3 of
the Cabinet Secretariat letter dated 18.12.87 (Annexure-I),
the Director ,5.S.B., New Delhi (Respondent No.3), by
his Office Memorandum No. 9/SSB/A 2/86(1) IV pt- II
dated 9.8.89, conveyed his sanction to the classification’
of Imphal (Manipur) as category "B" station for the
purpose of granting various_concessiong as referred to
in the letter dated 18.12.87 (Annexure-I) for a period 1
of three years with effect from the date of issue of that
order dated 9.8.89 . Thereafter,the classification of

. Imphal (Manipur) as category "B" location for the purpose

of granting the above concessions was renewed from
9.8.92 to 8.8.95 and from 9.8.95 to 8.8.98. The latest
renewal of the classification of Imphal (Manipur) as

category "B" Location was sanctloned pide memorandum

dated 12.1.,99 with effect from 9.8.98 to 8.8.2001 .

Copies of the said memorandum dated 9.8.89,
30.9.92,8.12.97 and 12.1.99 are annexed here-
with and marked as Annexure-III,IV,V and VI

- respectively.

7) That, after Imphal was categorised as "B" Sta-
tion, the employees of the Se S. Be ,Serving in Imphal ‘

became eligible for receiving'Ration Allowance With
effect from 9.8.,89 the date from which Imphal was cate;

gorised as "B" Station and accordingly the Field foicers—

. and below were being paid Ration Allowance. However,for

contdee s
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reasons best known to the authority, the épplicants K
were not paid Ration Allowance in a most illegal and

arbitrary manner .

8) That the applicants beg to state that

the Aviation Research Centrevis a part of Directorate-
General 6f éecurity alongwith S.S.B. and ¥¥wx two other
organisétions. Similar concessions including Ration
Allowance were granted to the employees of the Aviation
Research Centre and the non-executive Staff of the
Aviation Research Centre were also deprived of the Ration
Allowance and only executive Staff was given the same.
Some employees of Aviation Research Centfe,Doomdooma had
filed an application before this Tribunal claiming that
being nén-executivé Staff,they were also entitled t6 get
the Ration Allowance as was being given to the executive
Staff,according to the equalisation done as per order
dated 28.10.86 (Annexure-II) and the same was numbered
as O.A. 245/95. A Division Bench of this Tribunal,by
judgment dated 14.6.96, held that the Ration AliOWance
was admissible to the applicants gnd directed that the

" Ration Allowance be paid to the applicants at the rate

applicable to them with effect from the due date and to

pay the arrear amounts within a fixed period. The Aviation
Research Centre authorities, instead of granting the

concessions, filed an S.L.P. in the Hon'ble Supreme

Court challenging the order passed by this Hon'ble Tri-

bunal granting Ration Allowance to the non-executive Staff

‘and the same was numbered as Special Leave to appeal

(Civil)No.1706/97. The Hon'ble Supreme Court, by order

contdeces
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~dated 16.3.98, dismissed the Special Leave to Appeal and

- directed that the order be punctually observed and carried

into execution by all concerned .

Copies of the judgment dated 14.6.96 passed by
this Hon'ble Tribunal and the order dated 16.3.98

passed by the Hon'ble Supreme Court are annexed

herewith and marked as Annexure~VII and VIII
respectively . |
’
9) ’ That‘ the applicants beg to state that in pursu-
ance of the said judgement,the Cabinet Secretariat, vide

their .order No. A~27011/4/86/EA, 11/1483 dated 16.6.983

sanctioned the Ration Allowance to the non-executive staff

- of the Aviation Research Centre and all payments have since

been made to the Staff who are still continuing at Doomdooma

which has been categorised as "B" Statiocn .

10) . That the applicants beg to state that some other
non-executive personnel of Aviation Research Centre (ARC)
in short, P.R.U.Numéligarh who were alsc deprivéd of gefting 
the Ration Allowance had also filed an application before‘.
this Hon'ble Tribunal claiming Ration Allowance and the
same was numbered as O,A. 89/96. This Hen'ble Tribunal, |
by order dated 17.7.98 disposed of the application directing
the departments to pay Ration Allowance with effect from
22.2.94 alongwith arrears within 3 months .

Copy of the said order dated 17.7.98 is annexed

herewith and marked as Annexure-IX.

COhtdo cee
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11) That the applicants beg to state that

after the npn-exécutive cadre employees of the Aviation

Research‘Cenére.noomdooma and of Aviation Research
Centre. Field Research Unit {(FeRe.U.),Numaligarh were'
granted Ration Ailowance ; as stated above, iﬁ terms
of ordérs passed by this Hon'ble Tribunal Whicﬁ was
not interfered by the Hon'ble supreme Court,the non:
executive personnel serving in the S+3eBe,Itanager in
Arunachal Pradesh filed an application before this |
Hon'ble Tribunal which was registered as O.A+ NO.

103 of 1999 claiming grant of Ratién Allowance witﬁ
effect from 8.11.94, date from thch Itanagar Wwas
caéégorised as "" station « This Hon'ble Tribunal ,by
order dated 8.9.99, disposed df the application by
direéting the respondgnt-authorities to pay ration
allowance to the applicants with effect fram. the
date on which the allowance became admissible.It was
further directed that the arrear amount, as admissible

to each applicant,should be paid within 90 days from

the date of receipt of the order .

Copy of the said order dated 8.9.99
passed by this Hon'ble Tribunal in O.Ae
No+.103/99 is annexed herewith and

marked as Annexure= X.

12) ' That, thereafter,the non-executive per-
sonnel of the ssB serving in shillong under the

édministraiive control of the pivisional Organiser,

| SeSeBoe, shillong,Meghalaya who were sﬂnilarily denied

contdece
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ration allowance also fJ.led an application before
this Hon'ble Tribunal praying for grant of ration
allowance with effect from the date when shillong
was categorised as "B" station by the canpe.tent au-
thority. The said application was registered and-
admitted as O+AN0e367/99¢ Tis Hon‘ble Tribun;-.xl.bg
order dated 12.1.2000, disposed of the application by

directing the respondents to pay Ration Allowance to

the applicants from the due date e

copy Of the said order dated 12142000

is annexed herewith and marked as

Annexure=~ XIle

13) : that the applicants beg to state and
submit that they are similarly aituated like the
applicants in the above-noted original applications -
‘and their case for granting Ration Allowance is
fully covered by the orders passed by this Hon'ble
Tribunal in the above-noted four original applica-
tionse. The applicant;s‘are.,the_refore.relyinq on the
order dated 1446496 passed in O.a.NO. 1245/95
(Anne_xure-v)o order dated 17.7.98 passed in O.ANO.
69/9 {Annexure-vII), order dated 8.9.99 passed |
in 0421‘\10.103/99 (Annexure~vIII) and order dated
12.1+2000 passed in OLA.NO.367/99 (Annexure- e
are entitled to be granted Ration Allowance with !
effect ‘from the date/of categorisation of Imphal as
#p" station inasmuch as they are similarly situated
l.‘lke‘the applicants in the above-goted original

applicationse.

contdeee
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14) That ,shri sudhamay De {applicant No:l)

resumed his duties as Junior accountant on

" 1e4¢93 in the Office of the Divisional Organiser,

S+SeBe,Manipur and Nagaland'Division,naphal on
transfer and he taken on the étrength'of SeSeBe.,
Manipur and Nagaland Division , with effect from )
144493 (FN) in tems of order dated 15.4493 passed
by the gespondent No+«4 . He continued to work

as such in the Office of the Respondent No.4: till
304697 He was relieved of his duties at Imphal
with effect from afternoon of 30+6¢97 to enable him
to join, on transfer , in the office of the Divi-
sional Ofggniser North Bengal and sikim Divisiﬁn
of the S.5.B. He was struck Off from the strength
of Manipur and Nagaland Division. From the forenoon
6f 1.7¢97 in terms .of order dated 30697 issued .
by the Respondent No.4 . It would thereford appear
the applicant No.l was working at Imphal .as Junior
Accountant for the period 144493 t0 306097 and

he is entitled to the benefit of Ration Allowance

for that period .

Copies of the order dated 154493 and

3046497 are annexed herewith and marked

as Annexure-xII and XIII respectively.

15) That,the applicant No-.2, shri Joy shome

was appointed as L.D.C. with effect from 30.9.92
(aN) in the Office of the Respondent No.4 at Imphal
in terms of office order dated 6.10.92 igsued by

Respondent No.é.He continued to work as such

contdeee
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at ﬁnphal upto 13.9.98. He was relieved of hig

duties in the afte;noon of 1§.9.98 to enable

‘hiﬁ to join in the office of the Divisional

4

Organiser ,sS.S.B. North Bengal and sikim. Division

on transfer in the same capacity in temms of

order dated 18.9.98 . The applicant is similarly

entitled to the benefit of Ration Allowance for

the period from 1.10492 to 18.,9.98 .

copies of the said order dated
610692 and 18¢9.98 are annexed here-

‘with and ma:ked as Annexure«xXIv and.XV

respectively.

‘16 ) That,the applicant No.3 shri Naresh

Knmar Nayak was appdinted.as L.D.Cs in the office
of the Respondent No.4 at Imphal with effect from
1502493 (FN) in terms of the office order dated
2642493 issued by the Respondent No.4 . He conti-
nued to work as such at Imphal and thereafter he
was relieved of his duties frem‘the'afternoon of
1849497 to enable him to join, on transfer in the
office of the Divisional Organiser.s-S-B; south

Bengal Division,calcutta ‘.He was struck off from’

. the strength of Manipur and Nagaland Division of

S.$.B. at Imphal' from the fore-noon of 1909497
by érder dated 18.9.97 issued by Respondent No.4

The Said applicant is therefore, entitle to the

§

contdece
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benefit of Ration Allowance for the period of his

posting at Imphal from 15.2.93 to 18.9.97 .

Copies of the said orders dated 26.2.93 and

18.9.97 are annexed herewith and marked as

Annexure-XVI and XVII respectively.

17)  That, the applicant No.4,Bhim Bahadur Chhetri

was appointed by the Respondent No.4 as a Driyer in his

‘Office with effect from the forenoon on 19.12,80 by

his office order No.438/80 dated 22.12.80. He continued

to work as such since then. He was subsequently relieved
of his Qufies with effect from the aftefﬁobd;éf'3o.6.97
to enable him to join,on transfer, in the foice of the
Divisional Organiser,S.S.B. North Bengal and Sikim
Division in the same capacity./{h terms of order dated -

‘30. 6. 97 passed by the Respondent No.4 . The applicant

" is entitled to the benefit of Ration Allowance with
. effect from 9.8,89 (Date from which Imphal was catego-
rised as "B" Station) to 30.6.97.

- Copies of the said order are annexed herewith

and marked as Annexure-XVIII and XIX

respectively.

contdeeee
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18) That the applicaht No«.5, Shri samaresh b

* chandra Bhowal joined the Office of the Respondent

No«4 as Junior Accountant at Imphai with effect

fran 18.2.86 (Fore-Noon) He worked as such till

"January.1993 .The Respondent No.4, by his Office

order dated 201493, relieved shri Bhowal from

his duties with effect from the forenoon of
1,293 on transfer in the same capacity and he was
directed to report fof duty to the Divisional
Organiser, S.S.B.,North Bengal and sikim pivision.
The applicant had worked in the Office of the
respondent No.4 in Imphal with efféct from ’
18.2486 to 31.1493 and he. is entitled to get the

' benefit of Ration Allowance for the period from

'9e8¢89 ( Date from the Imphal was categorised as

’

ng# station to 31.1.93) .

copdes of the said order dated 184286
and 2.1+93 are annexed herewith and

marked as Annexure-xX and xXI respectively. .

4

19) That.thé épplicant No.l (Shri sudhamay De )

applicant Noe2 ghri Joy shome and applicant No.4

- shri Bhim Bahadur Chhetri submitted representation

to the Respondent Noe.4 through the Divisional
Organiser s.s.B. North Bengal and sikim pivision

praying for grant of ration Allowance for the

' period they served at Imphal under the adminis-

trative control of Respondent No-.4 «The Divisional

contdees
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Organiser, S.5 -B.,North Bengal and Sikim pivision

duly forwarded their representations to the Res=-

pondent No.4 under cover of his offlce memorandum

No.TI/1/14/87/(65) dated 26404.200C.

coplies of the said memorandum dated

26+4.2000 is annexed herswith and marked

as Annexure-xxII .

20) mat the applicant No.5 kS-C-BhOW%})

also submitted a similar representation which was
duly forwarded to the Respondent No-4 by the Divie -
sional Organiser,S.S-Bs North Bengal and sikim E
Division under cover of his office memo No «V=2/

pay and allow/NGO/98-99(1380 ) dated 274442000 for

consideration of payment of Ration Allowance toO
him from 184286 tO 31,1493 while he was posted
at Imphal the applicant Noe 3 also submitted

similer representation but it could not be annexed

s he misplaced the same o

copy of the said forwarding letter dated
27 « 442000 forwarding the representation.

of shri 5.CeBhowal is annexed herewith .

and marked as Annexur €=XXITI o

21) Tat ,the Divisional Oorganiser SeSeBas,
nd sikim Division by his off ice

memorandum dated 2941242000 qertified that the

cmtd.().
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following employees bresently*posted at Divisional
Head Quarters S.S, B, - Ramidanga were previously pbsted

under Divisional Organiser S,S,B., Manipur Imphal and

the period for which they were entitled for drawing

ration allowance has been reflected against each of thenm.

1. Shri Sudhamay De- 1.4.,93 to 30.6.97
Jr. Accountant |
(Now Asstt.) .

2. Shri Joy' Shome -1.10.92 to 18.9.98
L.D.C.

3. Shri Naresh Kumar Nayak -15.,2.93 to 18,9.97

4, Shri Bhim Bahadur Chhetri
Driver-9.8.89 to 30.6.97

5 Sbri Samaresh Chandra Bhowal
Junior Accountant -9.8.89 to 31.1.93

Copies of two certificates dated 14,12,2000 and

29.12.2000 are annexed herewith and marked as
Annexure- XXIV and XXIV(A) respectively.

22) That the applicants beg to state and submit
that the non-executive personnel of the SSB who were
servihg at Imphal alongwith the presept applicants filed
an application praying for grant of R;tion Allowance
which was registered as OA 133/2000. This Hon'ble
Tribunal, by order dated 30.10.2000, ¢ =~ * ° .

allowed “the applicanfs and directed the = -

tespondent authorities to pay Taticn allowance to
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the applicants from due dates .The present applicants
are similarly situated like these personnel and
as such-théy are relying on the above=-noted order

for their cause .

copy. of the said order dated 30.10.2000

passed in OA NOe. 133/2000 is annexed .

herewith and marked as Annexure-XXIV{B).

23) That, the Respondent No.4, by his office
memorandum dated 25¢5.2000 intimated the Divisional
Organiser,S~S-B-.N0rth.Bengal and sikim Division,

while enclosing a.copy of the memorandum dated

10242000 issued by the sos-B-.Directbrate that

as per existing instructions,the non-applicants in
various cases decided by this Hon'ble Tribunal allo=-
wing payment of Ration Allowance are not entitle

to get ration allowance on the basis of judgment/

_directions passed by this Hon'ble Tr ibunal . The

case of the applicants has since been rejected only

on the ground that they were not applicants in

‘earlier cases decided by this Hon'ble Tribunal allo-

wing payment of Ration allowance .Because Of illegal
and arbitrary action of the respondént-authority,
as stated above, the appl icants are convinced that
no useful purpose will be served by waiting any
longer as such they are now approaching thislﬂon‘ble‘
Tribunal for relief

copy ©of the said impugned memoxandum

gated 25.52000 is annexed herewith and

marked astnnexure-ggv o

contdese
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5 :v GROUNDS FOR RELIEF WITH LEGAL PROVISIONS -

1) For that the action of the respondent-
authorities in denying Ration Allowance to the
applicants is illegal, arbitrary énd highly discri-

minatory and as such this is a f£it case where this

Hon'ble Tribunal will exercise jurisdiction and

grant relief otherwise due to them .

1I1) For that the applicants have been illegallj
discriminated against in. not allowing them to

draw Ration Allowance although they are similarily
situated with those applicants of the ARC . ;1

poamdooma, ARC, FRU, Numaligarh, s.S.B., Itanagar

SeS +Be, shillong and SSB,Imphal who have since been

‘granted the Ration Allowance,with arrears, in tems

of the orders of this Hon'ble Tribunal and_ as
such the action of the respondent-autho’rity is

bad in law and liable to be set aside o«

III) For that the respondent-authorities

are required to extend the benefit of FRation .

Allowance to the applicants of”their own in pur-
suance of the orders dated 14,696 passed by this
Honr'ble-Tribunal in O.A.245/95 (Annexure=- ) |

order dated 17.’7.98 passed in OA NO.89/96
,).Order dated 8e9¢99 passed in

(Annexure=-
0.A -NO. 103/99 (annexure- J, order dated .
12.1.2000 passed in OA NO+367/99 (Apnexure- )

contdeece
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and order 304102000 passed in O.a.NO. 133/2000 ‘
(Annexute- ) as they are similarly situated
with the applicants in the above-noted original
applications and that not having been done, the '
.action of the respondenteauthority is bad in law

and liable to be set aside .

) For that the respondent-authority, instead
of “extending the benefit of the above-noted orders
allowing ration alIOWadce to the épplicants of

their own, cammitted a serious illegality by driving )
and harassing skxx the applicants to approach this
Hon'ble Tribunal causing multiplicity of litiga-
tions and as such the action of the authorities in
denying ration allbwance to the applicants deserves
to be struck down as unsustainable in lawe.

v) For that the ‘action of thé authorit ies

in not allowing the applicants to draw Ration
AIIOWancé has resulted in serious discfmninatiqn
offending the equality provisions contained in
Articles 14 and 16 of the Ccnstitut'i'on of India

and as such the action of the anthority is bad

in law and{liable to be set aside -«

~

vI) For that, in any view of the matter,the
action of the authorities in subjecting the appli-
cants tb serious and illegal discrimination and
denying them the'Ration Allowance otherwise due to
them is bad in law and liable to be set aside .

: cont.d'. PR
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6 : DETAILS OF THE REMEDIES EXHAUSTED =

The applicants had submitteéd representa-
tions to the campetent authority through proper
channel but these were rejected only on the ground

that they were not applicants‘in earlier cases

allowed by this Hon‘blé_Tribunal in the matter Bf

granting ration allowance .

7 :+ MATTERS NOT PREVIOUSLY FILED OR PENDING WITH

ANY OTHER COURT :=

The applicants further declare that
they have not previously filed any application ,
writ petition or suit regarding the matter in
respect of which this application has been made
before any court or any other authority or any
other Bench of the Tribunal nor any such apﬁlica-
tion, writ petition or suit is pending before any

. Of them o

8 s RELIEF SOUGHT :=

It is .. therefore; prayed that
Your Lordships would be graciously pleased
to admit this application, call for the
entire records of the case, ask the res-
pondents to show cause as to why the

applicants should not be granted the benef it

of ration allowance with effect fram

contdee.
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94889, the date from which Imphal was.
categorised as "B" station or from the
respective dates of their joining/servihg
in s.seB. at Imphal as has been granted
to dthers.who are one similarly situated
like the present aﬁplicants and after
perusing the causes shown,if any. and
hearing ‘the pafties.direct that, in view

of the attending facts and circmnstameé of
the‘case,the applicants be granted Ration
Allowance with effect fram 9.889, the

date frbm,which Imphal was categorised as
nge station or from the respective dates

of their joining serving at Imﬁhal including
arrears due to them as has been granted te
to others who are sﬁmilarly situated like

the present applicants after setting asgide

the impugned order dated 25.5.2000

(Annexureexxv ) and/or pass any other
order/orders as Your Lordships may deem

fit and proper -

and for this act of kindness, the applicants ,as

in duty bound,shall ever pray .

contdescee
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9 : INTERIM ORDER, IF aNY, PRAYED FOR i ‘

10

11

12

(13

1]

NIL &

poes not arise ,the applicatien will be

presented personally by the Advocate of the

applicantg .

PARTICULARS OF THE BANK DRAFT/POSTAL ORDER m

RESPECT OF THE APPLICATION FER i=

I.P.0. NO. 5G 1421913 dated 2ly,0(- 200} -
igsued by Guwahati Post Office payable at

GuWahativis enclosed o«

LIST_OF ENCLOSURES =

As stated in the Index e ’ ,

contdesss

e ——



25.

VERIFICATION

I, Shri Sudhamoy -De ,son of Late Gagen Ch. De, aged
about 52 years, presently serving as the Assistant in the Office
of the Divisional Organiser,S.S.B., North Bengal and Sikim Divi-
sion ,Ranidanga P.O. Ranidangé, Dist s-Darjeeling ,do, herebf,
verify that I am one of the applicaﬁ%s in the accompanying.appli:
cation and I have been authorised by others to sigp this verifi-.

cation on their behalf . The contents of paragraphs Nos. {, 2, 7
q.413. are true to my personal knowledge, those

in paragraphs No.‘si-oé 8, 10,112,140 23 3T€ believed to be true

on legal advice and that I have not suppressed any material fact .

Place S %@W -

- S ofe

SIGNATURE OF THE APPLICANT.

]
. &



Govermmant of India,

cabinct goecretariat,
nikanoyx pouse (aAnnoexa),
shdhjahan road,
New nelhi.

New pelhi, the 18.12.87.

» e e

et Ay A et

TS,
The pirector (planaing),
pirector General of security, " -
Bast nplock, ReKepuram, ' , »

Mow PRLhieG6 .

Subjact ;- Grant of concua lons to the ntalf Of pun, Ove,

. L R N ahd T
Cel0ap. and Directorsta of pccountge
; » A~
. 51r @ ~ Py . i
‘ Wi .

I am directed to convay to the ganction of the
progident to the grant of goncogsrdns mont ionad in the
annexure-~1 to the various categories of staff of g5B. SPF,

cion and pirectoratae of Accountr subjoct o the rostricte

ions indicated thorcih on the pattexn of thao Rosearch & wit

analysis wing of this recretariat. v ,;V-

26 % These orders will take effect we€ofo Ist auqust ,
1987.
(ED ror gome of tha concegssions the various hardship

okl mpr—— . o o

indicated in Annexure-T1 to thig lettor. nowever, if the

B T R L S,

1oads of thae rﬁpartmcnt faol at corxtaln timog that coertain

locat ions or amsignmonta have becawe gpeclally hazardous
T —
: . \
and there 1s a spocific lacrespe in the threat to the

contdeee
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!
*
:
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,
;

loeat ions have been cateqorised as °RB° & *¢' statioas as .7
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1

i
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personnel and/ or promises, they can determine on mexits

the cirtieria of haxdehip and the period for which such

locations may bho categorised as pelonging to category it

& S ¢ stations after recoxding the reagons in writirge :

de ror the puxpose of House nant Allowance conces .
.aaio@ﬂ to the various categories qf‘staff, tho equatibh'oﬁ” $

posté ag listed in Annexure-@A° to thae cabinet secretarié£§aj\.
grdex No.A~11016/86«Do~x, dated 28o10086; will 5190 be applwﬁ
icable in respoct of the staff of &5B¢ SFE; cioa and . l

piroctoxate of accountoe ' ”z

5, ~  Thip iopoues with thae concurxonca of the Minietxy
-of %inance vida thelr U.0e N0o3n1428/83/07 datad 108 .87

recad with vo NOe.
, .
1161/pire ri (g)/31, dated 2nd pace 1987

s
/

youxs gaithfully
sd/ =
(R oI QGANGAR)

e e =

npeputy secretary {sr) (f

1

»

i

¥

'. gncl sannexure-l & 5 &

) ’ -

N copy tOt- ‘ : - |
\ .

1, Shti H.B.Joahria pirectoxr, SSHe

2. Majo Genle S K «Sharay, pPVSM, 1G SFFo

Qy 3e GeoBeMathux, DYe pixectox of Accountse
'}Qﬁﬁ i 4o 1Xo ColoK.Knﬂhandaria CIONo
‘% é;?\ % shri J »subramamrian, pirectox IF)e
| I6¢ shri K.KoMittal, pye Director of nccounts (SW) -

if 7. oxrder Filee . , . .

contdaae
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orrIck O~ TH® nIvIs ONAL ORGANISER, GSBstA.i’e NDIVN, ITAMNMAGAR .

NONCE/F-3/97 98/ 27 Datedo20,11,.97

copy o &
lo'ﬂhg comdt s+, CC,SSB.Nirang/Paser/Tezu=~-for inforxmat ion and
nacessary action. Wo.ve.te your sigfal No0e.4724 dated

25.10.97.

AREA ORGUNILER (5)

DIVLoHLRZ318SBITANAGAR o




ATHEEXURE Y

DATEZD 15 DECEMBER,1987.
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e Oe W W > W W C o W G O e o o

t .
Sle. Roq Nature of the

I oncesegion

oﬁ-Jum--’-aoauow

1 2.

1) dsrdcship allowance .
3
—

¢

l
!
'

Ae27011/4/86-8A=11

XS

N
mana—wu‘-’ﬂﬁ‘ca@;vugam-qo

. ; .
Extent of the concessisn granted
1
L ]
$

-aq-n‘ua-ca::r_-o-—-u-:--..

Ramarkeg.

G @ em D e P O W e = o e o P2 M P es. 3 o o an os e Ll R I S N Y L < R

- i.
3 i

A hard;hin~al;6wéﬁcg’ﬂ_ieig%%of“baQZCip$§
_subject to maximum of &oqoafa‘ncm.-in
respect of categery ‘c* and 12.%5% of ba.
sle subject to quiﬂu& o @5@00/- pems '
£o Categoxy 'BY stavionr ct hev than

thecee sit vated in the Horthézastevn reg-

——— e s ;-

“cn .. Andman & Nicobar Igland 2nd Lak-
sh@ueep, sﬁeve special allowgnce is

.-
- & . e
i S ~

For the s
a8 belonging to category *m
and *c*® by the Hsad of

DEpartment under ¢he pouzr-

etctions which zre’

now deegaggd tc him,
v ; ;

alreacv sal .ct_oned»
N T T eontdsys
- - ~‘ c- - b

o ot ——
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2) Ration aAlicuance Ration aAllcwance o tha rank of rielgd
- R Officers and ki.c: ct the folluwiiag rates

te

neepting SSB Bne corsonnnl san Ty e Comdt g/
Dey. comirs/Asstt.Dey.comcrs of SF- and

also those on Zeputation ia the s=p® Zrem

the army :=-

0
8}
-]
(5
s

iy e
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1
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g
]
™t

---1----61---q---r----—---o--o--“----ﬁ-—u-u--u
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§ locat ion Rates ST
1) ~ategery 'n? 2e afmiscible Zrom time to
Stations time ia the Borcer Security Porca .
in peace arca-.
1i) category et Ac sdmiesible from time to - R
Stations time in the ®srT in Cperzticael
areasg . )
-
3) clothing ij; a on-refundsble clcthing grans o 1} The amcuat will e ecdd ¢s an acvaros ol |
203000/« for cstaff othecr then s€s3 nn. w¥i1ll be .djurtes on Teceirt of th il
berconnel ang Oy «COmct o/ CCy « Oomcr o/ roet s, ing report at tha nardehip locastds- ez -
Coy.comdrsc of SFF 214 also treee cn JeLlie certificate tast the advance h-.s hean |
tation 1in the sPF frcm thre AInY,p0osted in ttilised for the Pursoge it wace ints-oe | i
Categozy R & C cstations ang-lccated at or f:
higher than 3000 rMtre.above MSL 2nd hs 2000/
for staff posted ot category 8 & € etati. . '
, Oone and located between 1500 ans 300
MErs. above I°SL gs 2 one time grant .
N
. . -

AY

CCMulene . (}'%




) v,"‘; . - ) ) ._ ' ' ) @3- -

- .
. / q-oac;cn‘— w 2o 2 o s e L - e Coh b & o = o 2 G2 Oy o o S oY o o <o - - & o o o c> ow - o o» o «» -9 e - e - - =
vt ; . ]

¢ ‘ 1 - -2 | 3 - 3

-

— — e —— — — e mm e e = — - - = - —_ - —-— - _— - dm e e e e

1
i
i
|
i

) ii) RrReaewal grant et the rate .f 509/- {ii) This one time nonersfuadzl.z .
pea. for location st or hiner allowance will be zcmierible oniv
-~ - P"‘:‘.‘ :'

i o - ¢ ® H -
£0300/= poao for locaticns in category ‘B & *c' loceticns

¢

{

\

1 | than 3000 Mtrs. above *MSL -a3 = to thore personnel who are
!

‘ ratween 1300 and 3000 L.xc for a period of nottleges than L

.

veéarss. In cerc the Cfficesr retu.

Rl ST - N
. e e NN ol

above ¥sL in castegcery '2

B -~ £ e - [ RN 4
. & te? ciatioas o rne frcm sosting from caztogors
- & ‘c' locctions earlier than 7
Y - vears at hir own recuest ,he wWil.
bz arked to refund proporticnzte

share of the elothing grzait .

] - . : _ : - i (1ii) The Head of the Crg ianisaticns
7 R T e e e s . : : at their own discretion within
‘ ‘ j o approved :aremetors,-can clagslify
any location s belonging toc ca-
- tegory 'B' & 'C° station for the
e T surpose of clothing grant (Zhouch

i s T A e

¢
»
b
I
)
DR e s T LA H

: - N i on the basis ¢f heizht zlone it
) ) ) . 3 may not so ouall‘y) Deeged ©r cETar
) - factors such as severs climete

contdecs
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5. legve Travel
concession o

i '

e

clacsdfdng * 3t Cilac” ¢C

admissible during tour to categery

'B* & ‘' stat ions

-
Porterage and animal trazaspc chargess

as Sémissible under Suprlement ary Rules
(vide -¥ia. ©f Fin. Oede NOe 5(34)=BeIv
(B) /64 dated 6G.10.65), for classified
_‘areav.in_ Himacheal aradesh vill e ade

miscible for_tours to 2ll categsry.
- e ~ - - . ;
'Rt & 'ct statior\s . ‘ -

(i) =mmployees cther tharn SSB 2%e pere
- [ . .
.sonnel a3and thcee on ceput-ation‘*ﬂ"the.
SFPF from the amy posted ia catecory |
*BY & °¢° locations will be cntitled to

e per ety o oipen

leave Travei concessiomonxce a year Lo

-,-aﬁ-—yAQ- «vwe noronal "\..10‘“ o onz in
2 yeare o -

remei am

2
‘.)’
L ea -
)
. .
“

I3

Y

b (RO
K »

I
IR AN

'
b,

4
etc. (S.ge. in 3 nacrow Jall_éy)."t’lge _—:'e;:- )

got ap .rovad,

off the Organisstion will

well in advence, from the cabinet Sectt.,

the parameters zor declarina 1y lecate
jon as equivzlent to the categorv '3!
& *¢* statione o .

»
-~

In case the em,..oyees posted at catsgory
“B* & *c* locaticns hss alrcady avalilal
the LTC for the block vear 198687 ko2

issue of this order

be ¢ reated a:z

contdsss
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,‘ v o o e e om as s -wwuawpnmwuawu’umnuwueouu;awaumowm-—uuo—aa-a—aau
i 2 3 & 4
(1i) In case oftl¥eath, serious illnecs of R e
mayrizge ©of a £3nily membesr, whaxe the
family resides scparxately, thc employees' -
, :
} will be entitled to 50% of the rzil fare
of the entitled class for travel to plece
£ residence of the familye. If the _
employees are to travel more then 20 Xmse
ST By road eithcr zt the end of the jourays ’%
£ull bus fare fpzasthis journey will &lso . '

~

s yelimburseds

. 6. Jgournay time whils muployees posted in category *'BY & 'C' . leave in their cace will commence and

_n
Procesding on station will be eqtitlsd to joining % terminate ca the date the enployss zedw )
P _“;§EV?° . . .. .time between the point of duty and_ © ches the rail head ﬂearesé'tO’the“pigce D
nearect rail head. ‘ - of Cuty at category *R' & '¢' station. |
= {- 1i) whe journy time should be reagonable
- h . and will be det ermined by the rsspsctive

IMits .

: 5d°




7. Bouse Rent
- Allowance.

",

House Rent Allaswance facilities =dmissibie
to the Exceutive cadre will be zCmissible t:
the perscnnel of cther cadres alsc of corr—
esponding jeévels &xcept &n the.czse af 553 .Pa,
personnel and Dy,Comtts/Coy.Coincrs/ :".sstt:'
Coye'Comdrs of SFF¥ and 21c2 those on Jdepu-

tation in the SEF from the Amay .

-

s Wk St e . s st e et

ContQees
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8. rash compensation cash compensation for work on holi-

for vwork on. day as admiscible to the staff of

noli&uyg the executilve cadre upto the rank of
%‘ rield ofﬁicérs, in the In & R & AW,

t will be admiscible to personal Assis
% stant g, stenographers and other

\ staff of Teleconm, ciphayr and 1M,.T.
cadres, who are drawing basic pay of

Rs. 900/~ (pra-revised) and below

- P ayxe not.ani tled to overtime alloW..

ANCARo.

9. govermment Govermaent trangport will be provi-
transport ded to the staff éangeged in night o> ied

shifte for pickihg'them‘up and to

eﬁable them to return to thdir roéle

dence. ———

10. gsecurity allcw- security allowance at the follotiag
ance| to ‘ fategs isg sanct ioned to the Eolxowihq
' o j * the st.ff wark in Tor
inibtarial, ategory of thé st ff warking in youp
secrétarial and cecret pranches

accobat e cadres subject to a maxiuum of 15 in each
v . P o . .

crade s

Y

pesignatdon amount

e e ]

i) Lcnoc. ‘ R oe QU/P el o
11) stenoe. Gr«ITI/UnC - Fse 3067 PaMe
i1i) rteno.Gr.Il/assistantRs. 50/ PuM.

iv) section officex/pri-

vate secretary/Grelbono.nr. 100/ PeM-

i ' ¥) assistant nirector/

Area orcaniser/nDy.
nirector of accounts.foe 200/ PoM. |




ATNEXNPB=IT TO THE CARINET SEC™T o LETTRR 10, '.
NATED s P
STATE CATEGURY *7° LOCATIC CATEGCRY ¢° -
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O 'ANNBX p-I

GOVERNMERT OF INDIA
CAB INET SRCRITARIATE
BIKANSR HWUER AFMERB

GHARS AHAN ROAD ,
Haw mﬁo

NO» 2011016/6/86001 dated 28,1086,

_ subjectix Bxtension of House ment allowance concession

to other cadres of ARC at parf with exscutive

cedreso

pefexensoy ARC Dt UeUs Hoe APC/B-X /8B/85 doted
1369419860

de in coentimuation to this wcréwriat iatter
%0eand9/11/8/86 ~pOT dated L0.501986, sanction of the
precident is &:emby conveyad cto the equation of posts
iistad at Ao reea® o this order in various cedres of
cm:mspummw kwaln in the AcReCe w that of the oxecutive

cadres in the sald organisation exclusivaely for the

puspose of payment of House fent Allowance as adalspible

to the axecutive culdrae

3. This dgsues with the concurgence of tho

siractor (I5) vide their Dye Noe 1799 dated 3+10+1986..

Eidf »
{(ReKeGanges )
peputy secgetary
Whore) |
1. anri Pegwanminathan,Diractor .ARC,Hew elhis
2. shed W.oepoy choudhbury,Dizector of Atcounte,
Caxr;imh secretar dat JHow Delld.
3. _ ghyi J«subramandan,Dizoector (IF)Cabinet 560rew
tariat,idew @dihlie
Ge Guard rile.
contde ve

5
|
|
|
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Mo, /533/p2/ao/1)-v Pt.I1
Directorate Genzoral of Security
Gffice of tho u‘re tor,S58
lock —V&uaq?}c R.K,Puram

o New Delhi-1100068,

Dated the, 9/8/89,

=t e+

‘ MEMORANDUM

Subject :- Grant of concessions tc the
of SSB. ‘

n
&F
93]
[}
)

[ In exercise of the powers vested in’
- him as Head of Department, in terms cf Para 3 of
Cabinet Secretariat letter No, A=27 011/&/O6~L,°II

- . dated 18,12.87, the sanction of the Director, $SB
is hereby conveyed to the classification of the
undermentioned stations as Category gBi.stations
for the purpose of grant of various cencessions

. mentioned in Annexure I {other than c;ovhwny F(n )
: ’ 0f the above guoted Cablneu Secretariat order

' dated 18,12.87, for a pax1ou of three years w.e.f.
the date 04 issué of this order,

231.Noo Name of the statiocn

0 Gangtok {Sikkim)
Azwal {(Mizoram; |
Imphal (Muﬂ’[h?l:', ) o

[ty

( G.P, VERMA )
Dy. Inspector General (Ej.

i

1. The D.Os UP/N”/NA/AP/Pa pur/Shillong /Rat &
oujaraf/HP Divisions,

2. All Digs TCs.

| 3. Director of Accounts, New Delhi (5 copies)
: ! &L, Couwmandant, CSD & W Bhopal.

5. Commandant, TC Faridabad.

6, All Branches, SSB

i 7. Order file.

v

-
) eV 0sceoas

W
Qe 2

. ) ;"'/ 7 © .
| o @‘ﬁa‘@@
@0 |




. NG, ()/ )‘)})/ A '\;‘J(] )
PBirecitorate Geniral
Office of the UlIGL1

New Delhi

Block No. V(#ast), i

(”t)[“) 303 g
c)f Seeud “l' v
. Ty

or DI
oL Puram

110066

cv ew
3

2o oy 7o
U/9/932,

(.

Dated the
MEMO  ANDUM ‘

5B

[0

Subject Grant of concessions to the staff of

posted at Imphal,

In exercise of the powm 5 vested in him as Head

of Department, in terms of Para 3 of the Cabinet Secretariat
letter Noo. £4=27011 /l+/86-EA.w--LE dated 18,12.87 and in conti-
nuation of. this DRDirectorate Memorandun of'ﬁven number At.93.10,
89,1 the sanction of Director #2558 1is: hereby conveyed to the ¢
clagsification of s]mphal“, Manlmu* and hu&d;lﬁd Division as
LdtngTj *Bt Station for the purpose .of grant of wvarious
concessions mentioned in Annexiure 1 \otuﬁr than Clothing
grant) of the above quoted Cabinet onlﬁ‘illdt letter dt.18,
12,87, for a further period of 3 yedr‘ wee, 1. 9,8.92,

sd/-29/9/92

C - | ( B.D. ANHVMT)
' - ' ASSISTANT DIRECTOR (

.t

A )

£

Copy to s--

1. | The Director of A,ccoum..,;9 Cabinet Secretariat, R.K.Puranm,
New Delhi., C

2, | Divisional Organiser,SSB, Manipur & NagaRand ‘.‘-L‘)ivisiono
39 DIC/KOhima, Imphal, | "
: L, |10 s JuK/HP/UD/H&G/SB/NB/NA/AP/bhillong Division.
5. | DIG : TC sarahan/Salonibari/Haflong/FA'GWaldam“
6, | Accounts Officer, SSB. |

7. | Guard: file. | | . !

© o000

Y

ER S /u/)/mzrv é?(‘ 1’,{ PO
- LS8 . Aipur and | |
el izl 1)1114/&/' | | |

—
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- _ S ol

Section Offuer D T SR

vanipur & Nagaland Diva . N S

X S.8.8. Imphal, ‘ - o S | ”{¢_'J'3 |
? fﬂ. : 3
L Py :: ' % g "‘ i
i~ / .
o

No, ¢ .
: o Direc

; Offic
‘ East - .
New D .-

Dated, the, #sth Re, 1997,

O R D E R

L}

In continuation of this Directorate Mermo

- No.j 9/SSB/A2/86(1)-v(pt) dated, 2608?92:§nd No., 9/SSm/
A2/86(1)~IV(Pt) deted, 30.9.92, the sanction of the
Director, SSB is hereby accorded to the class ification
of the following stations of Manipur & Nagaland Division

as Catoqory *B* station for the puroese of various
cmhcessions from the date andg period

shown against
each in térms of Para-3 of the Cablnet Secretarijat
1et£ar No. Am?7011/4/86«EAplI dated, 18.12.87,

.i, ° i
o"’d?'i':"‘ bt T "‘0"‘ T e ™o " o = "-"o‘“."e._.-b"“n“’"o"’o" o Toe e ™o
Sl,'! Name of the Station Cat@qq_z - Date &

29 | | md
1. Imphal , M&N Division. "B 9 8. QS to 8.8.9 ol///j v
2. | Kohima, M&N Division. ‘B* 26, B.94 to 25.8,98, ' !

'
v

S/ - m4/12/97

'ASSISTANT DIRECTOR (EA)
Copyjtoirs= - . : . b |

. . N . B i
. v "1“ T L
- ! . S .

i PR N B
1. [The Director of Accounts, Cablnot Secretariat,
R.K. Puram, New Delhi , : co

. |
2. Db, M&N Division, IMPHAaL, :

i

3. DIG, Kohima. - I |
4. DOs: HP/UP/JaX/R&G/ SB/NB/NA/AP/Snlllong, L
5. DIiGs: TC. Haflong/Sarahan/%alonlbari/Jammu/" ‘.

Kumarsaine.
6. Order file,

('L / | | o | "

R : -

e

. ( Karaw smGn ) b
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@9 - \uNEXURE

- Noe. 9/SSB/A2/86(1)=IVPt,75-90
DIRECTORATE GEMNERAL OF SRCURTTY, \/
OF"TICE OF 'THE DIRWOCTOR @ 550, C)
BAST BLOCK, V, R.K. PURAM,
N7 DELMI 4 110066.

T e e ————————

Dated, the, 12 Jan, 1999,
‘O R D E RI

~In continustion of this Directorate Order of
even number dated, 8th Dec. 1997, the samtion of the
pirector, SSB is hereby accorded to the classification
of *Imphal® M&N Division as Category 'BY station for
the purpose of various concess ion with effect from
}9.8,98 to 8,8. 2001 in terms of para-3 of the -

o . . W;
"cabinet Seécretariat, letter No. A-27011/4/86~EA-IT""
dated, 18,12.87, : _ ;
. |

SA/+ 11,1.99 L
( N.C. BHATTATHARJEE ') -
ASSISTANT DIRTCTOR(EA)

Copy_to = |

New Delhi - 110066,

2. DOss M&N/HP/J&K/UP/SB/NB/NA/AP/Shilldng/R&é:Divno
3, DIsGs TIC Haflong/Sarahan/Salonibari/Jammu'o L

| ‘ AN
. 4, Accounts Officer, SSB Directorate. . e
'” ) . : ' . ” R -( ‘if’.l" ..I‘
Se Order fileei R ‘ N SR B
: 2 KRt o b
-, e ™™o ™00 "i‘ ; I‘
- K ’ ':
- !
' Ty :;’ L] ‘

®

7 \d\ y |

W
!V\ a.

section Officer. .
vanipur & Nagd iand Dwn'

1L Diret:tof of Accounts, Cakinet Secretariat,:‘R'.,K; Puram,
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il Doomdooma o

) QQ;% , 'loiﬁnion of India ' . “ 15:‘ Ll
;”“ﬂ Uy DN i¥epresented by Cabinet Secretary, N AP PR
’ m;:?fﬁf\\ Departient Cabinet Affairs,‘ EEEEER R RS
o ’é\é%‘ New Delhi. , - B
) ;¢ 2o Directorate Ceneral of Security Block | , -
; iz V{East), R.K.Puram, ; S SR
e n".’r"-’,'/ “iNew Delhi-110066. . o
N '/4 . . . o (RN
%; ,£W;h/ -3+ Director, Aviation Research Centre,
. . ’ BJ.OCK—V(I;&BE.). RoKo, purﬂrno
BT , New Delhd . ~
B Dtputy Dircctor, °
' Aviation Research Centre, D
Docmdooma . o o e Reupondentg.'
%o [Bupnmy mProaxmr, ‘ o
Ak s tmn. Muamxxmh Seertxe, - f A
Preomdmrom . " ”
. By |Advocate Snri S A1 ,50 «CeG.S.Co - ‘ f
I  OQRDER S
) . G.L.SANGLYINE, MEMBER (A)
: .~ i
3 ’ 5 The dpplicants are employees-of the Aviation Research
%f | - | |
v cmtreo Doomdooma (ARC for ahort)o Applicant No.l 1s a ,
L |
: ‘ uanitary Inspector a post which 1is cquLVulent to anuty -
§ erld Officer and is below Field Officero The,applicant
N NO 4 2 iz a édio Mistri. The p04t of, Mis tri fulls under Lh»
f E rategory 0f Senior Flield as s;stant° Tﬁio £ alﬁo bclou
} ld Officer. The competent autnority oﬁ ARC has clasgified
e

Hon'ble th'i D.C.Vema. Member (J)

¥ A X

CHUITRAL, AIMINISTRATIVE TR] a0 GUWANATI BENTH 9()7
original Application No. 245 of 1995, ‘ : '
Date of Order i This ‘the l4th Day of JUna l°

Hon°b1e *hri G. L"-"“‘leinﬁ Mamber (A) - . ' ' b

PP Blulnu Prasad Saflda
Sanitary Inupnctor,
‘rAvidtion keasearch Centre,

PR AR DEPCI
O T e R e . .

2. Sri Dipak Nandi,
adlo Miserd,
ARC, Doomdooma .

* +» o Applicants.

By|Advocate S/shri G-K.Bhattachar jya
wi L)z) GoNnD&S .

= Versus -

s

|



;1 Loun Lo, aB g Category B 53 " th etfact Lrom 22°2l7q

2. Annexure IV to thig O.a., hamely ),,, - 27011/4/86- R

Sanct{cn Of the

areas is admissikie P

fal]
—
—
o
L
ct
B
=)
T
e
o
X
o
rr
-
(@]
o]
>
b
]
ol
o
0
0
jox
ot
(24
s
jog
|
0

Section 19 of Adminiatrativc Tribunals ot 1985 .

3. Mr. G.K.Bhattabharya. learneg counse]} for the

., applicanty sabmitted that the applicants are entitleq to

'the Ration Xllowance wWith effect from 22.2.1994, This allow;1

ance Yas denfed to them becayge of wrong 1nterpretation

of the order dated 6.12.1987 by which Payment of the

allowance wag Banctioneq, Relying on the Written stq

Mr. S.A)y, sr, €.G.8.c,, submitteq

Equation of posts vide order NO.A~11016/6/86-pot dated y
28.10.198¢ (Annexure-1171) i5 for the bPurpose of House Rent.fg“;f‘

Allowance oﬁly. Further, the'¢¢ncqs§ipp pquagibngﬁloyanc¢;;- !

has been €xtended to the employees of: junior executive
' Ve ‘ Te———— S

Cadro only upto the rang oL fi¢la ofidcur an ﬁhc'uﬁaidby

©f the Junior Exocsutive Staff, of R ¢ AW and ‘the applicants i "
. T

#| who! do not.fqll_in this Category canhot get ‘the banetit of ‘\(
2
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"?ﬁiu ground tukcn by the respon

MLts 16 not tenable as T ég/ i
in the case of Intelligence Burcau the Ration Allowgntc : v_h ;:[x
- Was

allowed to the non-executive staff also ang “hen.the R
allowance was ttopped to be paiq dpplications were submitted &

before thc Central Administrative Tribunal and the payment of o ﬁ

Ration Allowdnce was res tOere
5

referred |to the ordere in the 0.A. of 163 of 1991 and o
NO. 199/91 of thia Bench .

In this connection he has 3

4. We: have perused the records

and heard the R IT R

counsel’ of the partlcs An this g.a. pLetter NO.A-49011/8/

864DO.I(BQ dated 10.5.1986 shows that the Pr
pleascd tb tanction 8(eight) concegs

esident is

ionu to the varicus

v

Categories ¢f Stult of ARC. On-c of the conocssions is

ygg;& House Rent A)lowance and it has been stated that HOuée

«”icht Allowanov udmiouiblc Lo -thie kxccutive Cadre will tm

admissible to the personntl of other cadres algo of corres-

- (;,ponding leveluo Consequently equation of posts was ordered

" by the order No A~11016/6/86 -DOI dated 28. 10 1986 exclquve-

ly for the purpouc of paymcnt of House Rent Allowanec
Under this order the applicantswaé{entitled to draw House
rent allowance. Under letter No.A.27011/4/86- EA~11(A)

. doted 6.12.1987 Additional Concessions were granted and
one of them was Ration AILOWgncc to the vurious cutedoriuu
~ ] )

of the stdff of ARC. The claim of the respondents is that

since there io no oquation ol postu in respoct of Ration |
Al1lowance |this allowance cannot be granted to the applichts
vho Mexa uro non-executive staff. We' arc not . illlpl(\‘v.‘(“ﬂ hy

/ &uch stana oi the respondents. unt n tho casc' of glantinq,EF’“*

" House Rent,Allowanoe for the purpos >f granting Ration

Allowance such tquation of posts is LA - required by the

v

authorising letterse This position. . .:lear fgaq~thc;.

» et mARD
PV e R L L




Y —\Zeore of” Extent of the Gonceralon grante. ™ Remarkt -
the con=- o ‘
cession ' .

,¢#ﬁ(§)aation Allowance Ration allowance upto the fank

ST
-;,.L;,b # of FO and below at the follow-
A _ " ing ratess- :
R 'JY;S _ - vLocation Rates
. w0 . (l)category B As admissible from
'd,ﬂ:/ll/ ‘ stations time to time in the
RSP porder: Security ¥Force
p”wf{tm}f in peace areas.
. (B)House’ant House Rent Allow- .' Separate ord=- |
Allowance ance facilities admissible ers will bé
to the Executive Cadre will issued about
be admissible to the perso- corresponding |
nnel of other cadres also levels.® : -
; . of corresponding levels. P
{ : A , |
- "‘:f""'"’""'“’""‘"'“""‘"""""‘“""’"""‘“"'““"“'“""”""‘""'"""‘""""""- !

The respondents cannot brin
pot intendud to be there by thu letter NO-A 27011/@/86«EA~II(A)'

dated 6.12.1987 as indicated abdvé. This lettex simply clearly

“states that the allcwance iu sdmivsible to the various -cate-

gories-of the staff of ARC by placing a’;imit upto the rahk

of FO and|below. In 0.A.163/91 and 0.A.179/91 of this bench

)

on the stirength of the reCOmmendationS'Cf the same: one man -

e g . : ‘ ' |
¢ Committed referred to in this:O.A. Ration Allowance was pald

to the non-executive staff of the Intelligence Bureau but

the payment was stopped in 1991. This Tribupal in the ordef

.dated 17512.1993 (to which one of us was pafty) after dliscu-’

ordor dgLud 27 .9.93 o1 the Cuutuw§

g soion and relylng on whie
H:
at Jammu

Administrative Tribunal, chandigarh pench, C}rcuii

i Ouls.l'llu-'.iulf.]l"/‘)'z Ladd Lold that kation Al lowance w‘\:%.{ athn -

ssible go the applicants in those two O.AS. The ﬁactsiin'»

chose tﬁo o.as and of the present O.Ao'insafaf as they relate
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. idcntICuQ. The conditions in those two OwAs 1y iu

Ratiop Allow“nhc and House Kent Allowance are almost

reopeet

of Rdtion #llowance that the personnel posted in category

B lOCationd will be entitled to Hation “llowanﬂo

i) Lt non-

qualifyi%g area rate for BSF. For house rent allowance i

is stipulated that House rent allowanCQ would be applicable

to all other’ cadres of the IB under the same terms applicable

to the executive cadres cf corre

sponding'levelsa In view

the facts mentioned above we hold that Ration Allowance

is

. ]
are direc
the rate

22.2.1994

f fllt,» Sy

r—.

’(.( "
RN A
"

-

R
T

Y
0t

adniss

i . 2}

ted td pay Ration Allowance

oA The upplicutxon is allowed.

. ""‘"’/."’:; (l/j,’l,‘r;‘

St e,
o/

',v‘ s
(YRR
L

ible to the applicants in this O.A.

applicable te them witl

Ly

)ﬁ.

The
. - . : L. . .E
tc the applicants at

LfLOCL £rom the duv ddtc

- The arrcur amount shall be pald w¢thin 31 10, 19

No order . as to costsh

So/ -
MEMBEE (A )

~
’

PMCHULh(3) ,
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respendents
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EIN THE SUPREME COURT OF INDIA

CRIMINAL/CIVIL APPELLATE JUPRISDICTION

248 256

b .

PETITICH FOR

{(Pet. it fon undar- Article 136 of: the ccnstitution of India
|
for special igave to appeal £rom the 3udqement and order

'da@@@ 14th Jnne,‘lSQG of the central Adminiétrative

,Txibﬁnal. Gauhati Bench of Gauhati in original AppliCation
. V‘ . S : : :
' Noe, 245 b 199530 | g
1 W E

INTERLocéTORi APPLICATION NQo2o
{rpplication for stay after notice)}.

Indin & orege

PPCIAL LEAVE TO APPEAL {CIVIL) NO e 1706 or27.

union of aoopﬁ

°

«Y2r fll8w

sri npishnu Prasad. saikia and orse
(FOR FULL CAUSE TITLE PLEASE SEE SCHE DULE!

ATTACHED HER®T IWITH) o

i

i6th MarcH, 1998,

H
I

CORA:I‘N O‘

HON®BLE MRo JUSTICE S.Co AGARWAL

HON® BLE MR« JUSTICE S. SAGHIR ARWAD
HON® BLE MR. JUSTICE M. SRINIVASAN

ContGonsep/2 .
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:‘.“'\ 7""”""‘\' -

P

FOr the petitioners 3 e. VoV vajeé'sanigx"ﬁdVOQate

(M/s. Ranji Thomes and p, p

armeswWaran,
k _ ~ _Advocates with him).

e T ey T ey
LT 3 "

' e
For the Rquond@nt Nose 1 to 879 o ' ;

]
& 91::1“420 ]?440170 $ MI o PoKo I isran Advocate ]I ‘

For Respondent

HO gz

88 and 143 MEOTCOSo SKinivasa Rao, |

Advecata.

THE PETITIO FOR bP“CIAL Leave 10 APPF‘AL A“\Ib THE a

APPLICATION FOP STAY aboves ment ioned baing call@d o

for bearing bcfore this cougt on the 16tn day of Maxch, -

1998 ypon haaring counsal fo; the appearing narties harein

U Y./

THIS COURT DOTIS ORDER that yetition for special leave to Ffﬁ7

APpPeal above-ment ioned be and 1s hereby di

c'mlsc‘ed and

consequent 1l
made in In
7 granting ex

Yy this court®s ordexr dated 2% st January, 1997

terlccutory‘gpplication NOs 2 above-ment foned
=parte stay be and is hereby vaCateds

i

t

AND THIS COURT DOTH FURTHER ORDER that this

————

. order be punctually observed and carried into execut icn

by all concerned.
b, L
WITHESS the konble shri Madan mMohan punchhi,

chief Juetice Of India st the suprnme court, New pelhi,
dated this, the 16th day of Maxch, 1998,
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|
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Applicatiou No, 89 of 1996
W' - : = ,
DPate or daciafon, Thin he Iy doy of July 1o9g
Tha ﬁon'ble M- Anmllc@ DN, Baruah, Vfce¥Ch&irmnn
1. Shri Rajen Rajkhowa,
.Pharmacist, Aviation Regearch Cenly g,
. E.ROy,, Humaligayy, Golaghat .
?-_.-._ A_N.\A___\___—'_‘—_‘w .
2 .'%?.’n:' i Aty Chandra g, rual, .
LD fudtnt {a, Resear ¢ Centire, '
E.R.uL, Numalignrh, Golaghat. ...... Applicants
By &dvocaton'ﬂr GLoK, thttnchnryyn nndd
Mreogon, hag, .
i
‘ t veraug - l
| o f
, 1. %we Unfon of India, %epreaented by the
: Cabingt Secretaty, ' _
: Dﬁpartment of Cabinet AMfnive, -
i qu Delhi. T ,
" 2. Th% Qirector'General of Security BIock~V(East): ve
Ney‘belhit : ? . ‘
; 3. The Director, Aviat i
' . . i :

RISTRZ

G RIS TR, Dy
vOUThAT 5\
P CRd .

. S I N
) ﬁ" ,(‘ o a\x
? R . oo
N,

1IN g C‘l"lN'l‘R/\I,,

QUWALAT)

Orjgiual

BIQCR~V (Fa
Neﬁ Delhi .

The, Deput
Ay

at),

Y Dirvector,

——

CITRAE LV TRIBUNAL
bEtc |

TADMIM].

on Researd)

Centre, i

i lation Research Centre, a
p ! s "SDO() ndooma . L. R@r_@pond ents
Uk '&Jfkdvvcate e ALK, Choudhury, Ndar, Coels, e
[ s N ’l" | . . ;g
e\ o0 "
\'«3\, + Seg { / ,
‘»\?‘/f(;‘.f’fm it L ‘
i | . i
- -~ Y RDER
! o '
i .
BARUAMLY . (v.c.) o
i’
Tihe apﬁliéants have fileg thig - Preaent
applicatlinng feaking

“to the r&spondontsﬂ
2. My Lhe relevantg
JAnorhe Av int §or

Numnl
depnt

Caobip

applicanegy

igari. Thig

tmeng of tLha

ot Eacr o a rlat, T

aAre name.

cortain

Lime

Remearch
Ay |at

Govnrnmﬁnt

divect 1ong Ly thig Trdbunnl

. .

the applicangyg were working

Centre, Fielqd Resoarch Unirt,

ian Reaearc) Centre is a

of Indja diravity under the
. i .
e Yrievaneoe of both the
&




te  the Ditector,

Aviation Researey Centre, pg, Delhi, o -the__basis of

Annexure 1v JoLLnr the Tpplicangg and - other "simllarly

niLuaLnd petaonn arae @ntitlnd'to Fation nllownnce which
: . k| .

? waa, - hpwaver, denjeqg to Lhem, Hence the Dremsent

nppli(:at!li(m. ' '

,/\hﬂ“, Wﬂ%a WF havag honrg Mook, thttavhnryyn, Taorneq
r"."‘\’" - | o . ) . . . oo .
S (””Qﬁfl I o thea Applicant p nng oy NK LHUUGHULY,

&

' Jeornod Al C.als ¢, t: nhnthchnpyyn aubg g Lhnt thq i

i ) : ' "
\ ¥ N plesnnL case g4 Yquarely Covereq !

X
%345

; X thig Tribunal's
o %Ldn: Jaleq 1d.6.199¢ basseq
S AT BL 15 T

', - ) [ l
. 1 ’ l
3. The applicani g Slate (hayg Like (hen there are o fﬁ
other aimilnr)y 8ilunteq Cmployeeg, ita mentioneg in jif
Anﬁ@xure Iy who Are anu‘entitJed to the boneflts.» fj:
4. By Annexure 11} letteay dated 28,10, 1906  he e
Deputy ¢ uu<ro(nry (5R)

, Covnrnmnnt of%lndib, Inforaag the
Dilec?or, Avlntfon Researen Centre that Housge Rent
Al)owanco,na ndmisuiblo to thae

@xecutive
[ ]
admissjble

cadren will be
Lo the Personna] of ClLher Cadreg alse or the
corremponding lovelg, According o the

n;p]zcnnln they.
ara péreonduls Of olther

Codraean of cozrnnpondxno levelg,
Thetonftar, ration Allowance Wao  alng ddven pp par
e ——. . M
Annqxure lv let oy dateq 0.12.1987 isqnod by the Deputy
Secretary, Governm@nt

of India,,

> -
in. original

applicatioep
<215 of 1995,

The Tearneqg Coungao] further submitg Lhat
fgninst (e said Judgman¢ Lhe Teapondant g (in
7
appvoachnﬁ the

Special Legvé
Pekition  @0.1706/97 -which wa s dismigneg Dy -the Apex
Cour ¢’ by érder dateq 16.3. )09y, McoA Lk, Choudhﬁry blsyo
contfrmg tLe Same, .

that.caee)
e by £1)ing
emsmm—

1/
AR

{




5.

and following the decision of this Tribunal .passed in

On hearing the learned cvounsel for the parties

O.A.No.245 of 1995 1 dispose of this .application

with direction to the reaspondents to  pay ration

B

allowance with effect fLrom 22.2.1994 and Lhe arrears
i . o B

must be paid an early as possible, at any rate within a

v period of three months [(rom Lhe date of recoipt of thia
ordar. :
. ®
6. The napplication ia accordingly disposed of. No
. order as.lo costn. J) S '
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S antral Adminlucrabivo Tribunay (p
* e

CENTRAL A

DIy ISTRI\TIVE ™I UrANATT BEHCH
riginag Apprd e o ;‘Il). 03 or .1‘.)‘.)9-

Date of Ordar

3

The jion'ble Mp G.L.Sunglyine.Admi

Shr g N.vanugoDal and 69 others

ALl thae spplicant
S.S.B-.Itancgat b

* - -Applioants.
BY Mvozate ik G.N.pas . '

- Verosus -

1. Union og India,

oprovsonted by the Cobinat Socrutafym
- - Departmant Of Cabinet Nfalrs,
Uikanor ilouna,

: 8ah jahan Rong
]
i
]
!

.New Dalhi anad 1 otharn

PR Nunpcndauto.
By Mviaate e .

H.H.Unnumﬂtory.Aqdl.C.O.S.C

—

G.L -SI\NOL, YINE, ADMN MEMDER,

i

ORDER

Al théae 70 bpplicants gn tl

1is Oxiginal Application
ara amployeas {n the Special Sarvice Bureau (gsp for short),
‘ ——————-72C% Bureau ‘

r————

|
{ Xtanagar Atunacha) Pradueh. The were parm
; yar, 8 Y 3

1tmdt0pwmm
nal npplica tion Jodntly
, Seliniathiuiel 4

: ¥
uyder Rule 4(5)(&) Of the

¢ .
thias Origl

roooduro).uuleu 19a7.
CiEation .ull.owanca'l,wnn Uranteq. to:the pé}:eonn,ml; Of .tho rank
,}?: Field officers and be 1o Borving dn the %ooagioﬁﬁqaatéL
:Jofised'am 'B' and oy, ﬁhe'opplicants atated. thyt tﬁéy arg

“dn the rank of Fiaelq Officers ang balow.,

By orddf'd?taqf
8.11.1994 certain stations in Arﬁnaohal-bradeoh w@r?'clﬂagi~
fiog a8 category i stati{ono for thae pﬁrpo%ﬁ of

: Qﬂg‘grantod t

T e e

O tha omployeaes. 1n the aaid
!

order Itanagar was oitoqoriood'aa»‘B’istation and irn
T —————

further pericd of Yaareg
with ef feat from 8.11.1993. They claim that Qaonsequpnt to
the Qategorigation of Itanager statfon qg a 'B' station the

' !
‘ .. contd..z '

|
|
|
|
|
|

A




employees of the Ssp Berving in

ﬂfor g

accor
dento:
and a
Latié
there

that

//“) i .
k/ @ [

N
X
b

Itanagar bacoma ellcible‘ »

etting the ration allowanca ffom 8.11.1994. However,
-E"“—'\“ --——_\ .
ding to Lhem, le’ ressons the rcﬂpon~

N

for some inexplicab

denied thg alLOWance to the nppl

.

fcants in & moat illegal

Connequently they eubmitced reprefan-
N8 praying for. payment of - the

rbitrary manner .,

.allowance to them. But

was no Tasponsa from the rdspondents. Thav -8ubmit ted

in the case of employees of the Aviation Research Centre,

Dooimdooma the Tribunal directeq pa)ment of Ration AllOWance

in the ordor dataod 14 6.1996 in ‘Ouls No. 343 of 1995,
‘datad

o

in OOI\'NO°

were alao granLod ration allowanage.

&[’0 8

order

17.7.1998 in O«A.N0.B9 of 1996 and order dated 21.4.1999

228 of 1998. The exacutiva cadre of tha °SB Itanagar

They eubmittod that thay

1milarly sltuated with the employeaa of the: Aviation

Reaaakch Contre and tha axeoutivs oadre oﬁ 850, Itanager and

|
have prayad that the respondents may be direct@d to allow .
them

those

4ls0

Memorandum dated 19.2. 1999,

3.

laarnée

Lo the

ration allowance with effect from Q. 11 199Ao

tted writton stgatomont .,

0lding non~executivae cadre in Lhe ss8,

.anﬁe is admiasible only to the exeoutiv§ seaf
_ of Field 0£fic6r and below poated in category’
on. Thay also’ eubmitted that the ordara of th

0 case of Aviation R@aearch Centra cannot ba

The reapoudcutﬂ have conteated tha application and

Noording o Lhem tho npplicunta
£ ‘ Ul

Arunecﬁal Divimion.
\a ration allowance J{o- not admiosible to thema The ration

TV |
4,
ofbuhmn_ﬂud

.BG or .l‘c‘.O.. -

Tribunel
I B

dxtandad

!
2 applicants in thie &.A. who were not GppLiL nts 4in

Origina] Applicatione decided by the Tribunal. This ia

the view taken by the reapondents An their Oﬂfica : &

Annexura~n to the written Btatemanto

I have heard learned counsel of bhoth sides, Mr Q. N Das.

3d counsel for .the applicants submitted that acvording .

P Yquation of posts and the ordera of the Teibunal - in

lzcntd .h. 3

P

%

5
4
i
3
B




. S e g

Ww&:'fk&‘lfﬂw&&m@l:ﬂ ) : j

I et

respect of the Aviation Rasearc) Centre rolied on by the

spplivants, the applicants are ontitled to the ratiou{

allowanca ., HMr B

*3.Basunatary, learnad Addl.c.o.s5.C for the

-reapondenta did not disppute the oonton&ioniof.yr Dag . '

‘I have Perusad the application ag wall as theg Judgnontes {n.

ithe 3 Oriyinal Mplivations relied on by the learned counsa)

for the oppllountu, perticularyly, Judepna s at para 4 of the *

ordar dated 14.6.1996 ang Judgment at para 3 of the order

dntmd 21.4.199p in whioh detni) discusadona end reacono

Jfor allowing paymont of ration allowance in thooo anoes

v had baen recorded ., I am of the viaw that the applloants {n *

the 0.a. prooehtly undor conoidoration.aro aimilarly sltuated -

With the applicants in thoge Casas and the judgments in those

DsN0 covered thg case of tha applicants in the presont Q..

{ therefore, dirsct the Faopondents to pay ratjon allowance

to the applicants with effect from the date the allowance became .

admisaible to Itannga; on the strength of ofder dated.8-11-1994

LA
ancl subnequont ordarag extonding poymong of the allowance or
from the date of their actugl posting in Itanagar, whichevar
in Jater. . qne pPaymont of who aArraar amcount an admbonible ~ :
‘ %o odoh applicant ohaly ba madae by the respondants within :
' . ot
90 dayo from tha date of Xxoooipt. of this ordog. I t R
. p ' , ’
}' : ‘!\ Appliaation 19 diepoeed of. No ordex as to comtn.
W :"\ ' i _/ .
L : - e e e .
R
¥ S - S¢/-1EMpER (Adm); ;
AT o !
e TRUT™ COopY :
. e a4 ?1 |
' iy &t : )
| - Worlgjag ~ |
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IN THE CENTRAL ADMINISWRATIVE pRypy @
CUWAHATI BLNCH

, ‘ Original Application No.367 of. 1994

Date of decision: Thig the 12th day of January 2000

The‘Hon‘ble Mr G.L. Sanglyine, Administrative FMember

Shri Manik Sapkota and 36 others
All the applicants are hon-executive

staff serving in the Office of the
A Divisional Organiser, S.S5.B., .
‘ \Shillong, Meghalaya. * .

VBy Advocated mr G.K. Bhattacharyya,
Mr G.N. Das ang Mrs N. Devi.

-..2pplicants

- versus -

1. The union oy India, represented by the ’k
Cabinet Secretary,
Department of Cabinet Affairs,
New Delhij.

2. The Director General of Security,
Block-V (East) R.K. Puram, ;
New Delhi. o I
3. The Director, $.S.8B., A g
Elock-V (East) R.K. Puram, L
New Delhij. ) L

4. The Divisional Organiser, S.S.8.,
Shillong, Meghalaya.

-+ -Respondents L.
Advocate Mr B.S. Basumatary, Addl. c.g.s.c. ' 1

- ) i
® o 0 000 .

The 37 applicants are permitted to pursue this
application jointly under Rule 4(5)(a} under Céntral
Administrative Triﬁunal (Procedure) ﬁules, 1987.

2. All the applicants are nonmexecétive personnel of
the Special Service Bureau (SSB for short), working under
the Divisional Organiser, SSB, Shillong, Meghalavya.
Shillong was declared as a category 'B' station with effect
from 27.4.1992 for the -purpose of grant of various

concessions as mentioned in the annexure of the Cabinet




becretarJat order dated 18.12. 1987, Annexure I, and it was A\
ertended from time . to time, the latest one being upto A\

26.4,2001. Ration " Allowance is one' of the allowances

mentioned in Annexure 1 af tho said letter No.A.27011/4/86-
EA-11 dated 18.12.1987. this 1ribunal had issued order
dated  14.6.1996 ip O.A.N0.245 of '1995 and order dated ;
17.7.1998 in O.A.No.89 of 1996 in respect of employees of
Aviatipn‘Research Centre. It was also decxded on ' 8.9.1999

-No.103 of 1999 jp the case of the employees of

O
3,‘

in

S5SB, tanagar In all these orders ration allowance was

N . RO

. allowed, Relying on these orders of ‘the Tribunal the

e

applicants submitted representations before.the'authorities

of the|respondents praying for payment of ration allowance.

The respondents, however, denied the allowance to the
appllcants on the ground that the orders of the Tribunal
are applicable only to the'applicants in those 0.A.s and

not tojthe present appllcants who were not partles to the

' w

Ap.mkgm earlier| 0. A. However, it was also intimated that the matter

. ! -t
1der consideration and the decision w1}$

icated. The appllcants did not wait for the result of

\
% ) “hy decision, if ary. They have submitted this O A. In

K“EW‘, thig apollcatlon they have prayed that they be granted the

which Shillong was categorised has 'B: Statlon, namely,
27.4.1992, 1In support of the claim _they have relied on the
orders of the Tribunal as mentioned above. Thé respondents

[}

have contested the application and "submitted written

statement.

P 3.7 I have heard the learneg counsel of both sides.
' , This matter is similar with the 'case of the employees of
SSB, Itanagar, namely, Shri N. Venugopal and 69'others AL

. Union of India and others (0.A.N0.103 of 1999) in which

T, vide order dated 8.9.1999 this Tribunal had directed the

r respondents...,....

'
Y.-:.} R N B -e--.;rav- TRATEA I ) e s e,



T

respondent s Lo pay ration allowance Lo those @pplicants

With effect from the date the allowancé became applicahle

to Itanagar. In the Case of the employees in‘Itanagar, the

Stationg jp Arunacha) Pradesh were clasasifiey as Calegory
‘B' ang ¢ Stations fop the Purpose of Various allowancesg

- Now, in the case

4, In ‘the light of the above the respbndents are
directed ro pay the' applicants ration allowance frop
27.4.1992 Onwards withip four Months  fron the' ‘date o¢

receipt of this orher.

e application is disposed of. No order as fqo
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ANNEXURE —>I'

| S
_ANNEXURE=-XIT.

No.1/4-E/93/MD/7056

Directorete General of Security

Of fice of the Divisional Organiser
ssB Manipur & Nagaland Division‘-‘
Imphal-795001. N '

.. Dated the 15.4.93.

O RDER

| In pursuance of the gsB,Directorate order No.
6/Estt/ssB/A-1/89(12) 3036 dated 24.12,92,shri s.pe,Junior
Accountant having been relieved of hig duties on transf'er ‘
in the afternoon Of 2042093 vide order No.11-65/89{536-40)
dated 2042493 Of the A.0s355B,Coochbehar has reported to
this ssB,Manipur Division,Imphal in the forenoon of

1.44.93 in the same capacity.

2. " The absent period of shri S.De in excess of
normal jo:’%ning time for 27 days from 2142493 to 193493
has been regularised by granti:ig him conmuted leave on
Medical ground and the period fram 20.3¢93 tO 3143493 has

been treated as joining time for his transfer to this

pivisione

3. v certif ied that shri s.De,Junior Accountant
would have continued to officiate as such ,but for his
proceeding on leave.He was likely,but actually assumed
duties at the same post and same station of posting after

expirty of his leavee.

shri s.De,Junior Accbgntant has been taken on

the strengih of SSB,Manipur and Nagaland pivision w.e.f.
1.4493 {(F.N.)
| : sd/-Dy.Inspector General

124493

-

contdes,



DISTRIBUTION 3a

1,

2a

3.

4.

5

7.

-l

The Accountant Director of Accounts Cabe.SectteR.Ke.

Puram,New Delhi-66,

The Assistant

R.K .Puram New

The Assistant

R«K .Puram, New

The Area Organiser,SSB Coochbehar .

Director (EA)

pelhi-66.

Director {coord)

Delhi-66.

The Accountant Branch (Locall).

Shri S.De,Junior Accountant e

The NeGeOo (ARC )o

L3R N SN J
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ANNEXURE=XIII o

No+1/7(1)-£/97/MD/5603
Directorate General of security

Of fice of the Divisional Organiser

ssB Manipur & Nagaland pDivisidn
Imphal-795001.

Dated the 30,06 «97

In pursuance of SSB Directorate's order

No.6/ssB/AI/97(1l)984 dated 27¢5¢97,shri S.De,Junior

Accountant of this Divisional Head Quarters.Imphal is

" hereby relieved of his duties we.e.framn the afternoon'

of 30641997 on transfer to North Bengal & sikim

pivigion in the same capacitys

He is ,therefore,struck off the strength

of this pivision from the forenoon of 1.741997.
He is allowed to avail usual joining t ime

as admissible under the rules on transfer.

sd/ -
Area Organiser (Admn).

iCopy tO &~

1. The Director of Accounts CabeSectt «K.KoPuram,

New Delhi-66 -

2., The Assistant Director {EA)ssB Dlrectorate,R.K.
Param,New Delh i.66.

3. The Divisional Organiser ,SSB North Bengal & sikkim
Divigion,siliguri. ‘ |

4., The Accounts Braoch {Local)

5 Shri s.De,Jr.Accountante

6. NeGeOs LACR)e .
‘ sd/-Area Organiser(Admn);

30.5‘097 .
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- : ANNEXURE-xv.

No. FF/JS-LDC/98/1/525-32
Directorate General of Ssecurity

-Of £ice of the pivisional Organiser,

gSB.Manipur & Nagaland Division,
Imphal .

Dated the 18th Sept/98.

ORDER

_ In pursuance of ssB Directorate order No.
6/Estt/ssB/A'f/90 (1)/1808 dated 17.6.98, shri Joy shome ,
LDC of-thislbivisiénal Headquarters is hereby relieved
of his dﬁties in the afternoon of 18,9.98 with direction

to report to the Divisional Organiser,ssB,North Bengal

and sikim pivision on transfer made in public interest

and same capacity.

2) He is entitled to avail to usual joining time

as admissible under the Rulese

sa/-
Area Organiser, {admn)

55B,Manipur .

Distribution

1. The Director of Accounts cCabinet Sectt.,R.K.Puram,
New mlhio »

2.’ The Joint Director (EA) SSB Directorate Re.K.Puram,
New Delhi . , |

3. The Diyisional.Organiser.sSB,North Bengal and sikim
pDivision.

4. The accounts Branch {Local).

5. The Sub-area Organiser { ) Div.H.grs.Imphal.

6. shri Joy shome LDC .He will handover his charge to

' . ri K.I.varghese ,UDC. .

G ' 7o ggri K.I?Varghese,énc .He will take over charge from

&C ' f shri Joy shome LDC- .

8. The NeGolo (ACR)°

A e o . mnil L il e - - ek o Py v
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(3)) ANNEXURE S SAINS

ANNEXURE-XVII.

NO« Fe NKN-LDC/ 96 /18560

Directorate General of Security
Office of the pivisional Organiser
SSB,Manipur & Nagaland pivision
Imphal-795001, |

DatEd the'180 9. 970

O RDER

In pursuancé of SSB Directorate's Order No.
6/5SB/A 1/97(8) 787 dated 8.5.1997 ,shri Naresh Kumar
Nayak ,LDC of this SSB Divisional Head Quarters ,Imphal is
hereby relieved of his duties on transfer from the afternoon
of 18.9+1997 with direction to report to the office of

Divisional Organiser,sSsB,south Bengal Division,calcutta.

2. Shri Naresh Kumar Nayak,LDC is therefore struck
of £ the strength of this $SB,Manipur & Nagaland Division,

Imphal fram the forenoon of 19.9,1997.

He will be entitled to avail normal joining time

under Rules.

sa/- _
Area Organiser {(Admn).
copy tO 3=
l. The Director of Accounts Cab.Sectt.,R.K.Puram, New
Delhi-66, .
2. The Assistant Director (EA) ssSB,Directorate,R.K.Puram,

New Delhi-66.

3. T™e Divisional Organiser,ssB,south Bengal Divisioni
calcutta 12 days C.Le.and 2 days R.H. are at the credit
of shri Naresh Kumar Nayak,LDC for the cadlander year,

1997,

4. shri Naresh Kumar NayaKk,LDC -

contdess
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The Accounts Branch {Local) .

NGO (ACR).
The circle Organiser (Rratia ).
shri K.I.varghese,UDC.He will take over the charge

from shri Naresh Kumar Nayak,LDC or ration branch in’

addition to his present work .

o . "sd/ -

Area Organiger {(admn).

' 18.9.97.

e ® 0.0 *
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' ANNEXU RE=XX.4

v : DIRECTORATE GENERAL OF SECURITY ,
OFFICE COF THE DIVISIONAL ORGANISER ,VVF :MANIPUR ,
, POST BAG NO.2, IMPHAL-795001.

No.PF/sCs/Ja/86/1879-84 Dated 18.2.86.

O RDER

On his release from the office of the Area

Organiser,ssB,Jalpaiguri vide his ordér No.l/40/Estt/

f—%
.

393-403 dated 52486 in pursuance of,SSB Dte. order No..

. 9/ssB/A 1/82{7) II dated 26.11.85,Shri samaresh chandra
Bhowal ,U.D.C. has taken over charge of Jr.Acccuntant in the
office of the pivisional Organiser, VVF ,Manipur w.e.f.

18+42.86 (FN) in the scale Of pay Of Re425-15.500~EB=l5~

5600202640-EB-20.700-25-750/~ P.M.

sd/-

Area Organiger {admn).

copy to :-

l. Ten Director of Accounts,Cabinet secretariat,Bloek-V
{East ) ,R«K sPuram,New Delhi-110066.
2. The Assistant Director,SsB H.Qrse.,New Delhi-66.

3. The Area Organiser,SSB,Sant ipara,Jalpaiguri.

4. The'bivisional Organiser,ssB, DOs North Bengal Divisgion,
Deshbandbupara,siliguri . o

5« The Accounts Officer;VVF HeQree.
6. Sshri sumaresh chnadra Bhowal .

sd/ =

Area Organiser {admn).

18.2.86,
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5_§EXURE-XKI . x>

No. PF/ scB/JA/86/2221-26
Directorate.GeneraIVOE seCurity
Office of the Divigional Organiser,

SSB Manipur & Nagaland Division,
IMPHALe7 95001 .

Dated the./ 01,2 th Jan*93.

ORDER

In pursuance of the Directorate,SSB order No.

6/Estt/ssB/AI/89(12)3036 dated 24.12.92 shri's-ch.showal, ’
Jr.ACCOuntant of this office is hereby relleved of his
duties 1n the forenoon of 1.2.1993 on transfer in the same

capacity w1th direction to report for duty to the of f ice of

'the DlVlslonal Organlser.SSB North Beagal & sikknn pivision,

Slllgurl after aValllng normal joining time as admlsslble as

per rules.

sd/ -

Area Organiser (Admn)
y . _ Manipur Divne.

01.2.93.

DISTRIBUTION :-

1. The Director of Accounts,cabinet secretariat,Block-V

(BEast),Level-7,R.K.Puram,New Delhi-110066.
2. The Assistant Director (EA) SSB Directorate,Block-v {East)

ReK.Puram,New Delhi-110066.

3, &hé pivisional organiser{SSB,North Bengal sikkim Divigion

siliguri. ,

4. The Acéounts Branch {Local )for igsued Le.P«C.etce

5. shri S-C-Bhowal,Jr.Accoﬁntanﬁ.He has got 12 days Cel.
and ‘2 days R-Holiday due at his credit for 1993.

6. Personal File.

~
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The following offtetels of this Non. .
. bho were pogted tr Namipur & Nagaland Division, C
. hevo gubmitied representstion addregsdd to the -

) Divialonsl Organtser, S8B, 8 & § Divn pprayting
8 ; For a8llowing Aation Hormay, - Fhe repressntations

: ere gond horowith for congideration plecee,

t) Shrt Sudhsmey Do, Bx—Jr.decountant
(mow 4gatstant). .

48) $arg Joy Shems, LbiC.

- 11¢) Shrt Begen Chakradorty, L.n.C.
: o W) 8k (Bl “@W'M)M@

- 8wrel.s U3,

4rea Orgamtser (Stafy).
$8B, S$iligurt

7o %@m\m
- The Area Organtser { 8taysf) 2

888, 0/of the Divtsionsl organissr
dapipur & Megaland Divtaton,
Inphel, A’anipum

Copy to & The 4.0.(HQ), S5B, S1Iigurt w.r.t. his
, | deno.Ho. V-33/(Utse-Eatt)]99/( 1124) datd.
[ 18~4-2000 for $aformation.

ig _ L . _ 20 PF Qf Shcdo 8&0&99 LDC". ‘

S 3. ¥ of Sh. B. Ghekraborpy; LOC,

e

4rea Organiser (staygy)

- L s
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Noch2/Pay & Allow/ ‘\IGO/98.,99( : ’3/8’0 ) <
. Goverament of .India S _
: @ffecterate -General of Qecuri'ty
0ffice, of the Arsa Orgamiser
i QSB. Jalpaiguri (Panga 'BE' Coy. complex)
;P 200 2. Pamga Saheb Jari DiSt. -J’alpaigurio
lnated DEh ApHT 2000, © ET I L T
o o o
 The ‘pivisiohal’ Orgakiser, - v
~ ..y S8By Mauippr aind Nagaland Division,
IR p eo é... IBIphal” Lamphelpath, \

Qubmissioﬁ of Applicatloa for drawal of Ration Money
" We€ofe 18,2,86 %o 31.1,93 in r/o Shri'§.C.Bhowal,
+J o, Accmmtaﬁt of this Area uhile he was posted at :
‘It"lphal Maaipure A o
|1 am to submit herewith oke, application whichAreceived '
fz:om Qhri saCoBhowal ITo Acctt of this Area regarding drawal
ef.Ra"ciom Morey wef_o?.f}g‘?a 086 to 3141 $,93ﬂgh1‘1,e pe was posted

at mphﬁlo

3

-

Vo R .'
(L T s L
4 AR T

It is, therefore, requected to lclndly consider his

T

prayed for by Shri 8.C. Bmual Jr, Acctto at your

H., [

endiplesses

As above,

Yours fai thfully,

" 00004 ¢
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-_favaur of your kiﬁd perusal and consideration pleasa.

‘eategory ngA Qtatioaerf

i The Divisional Orgariser,
| 85B, Manipur- & Wagaland Division,
P, Oa 8r - Imphal"}ﬁ%ﬁlkﬁiﬁapar,

{ (Thrd ugh proper channel)

sub g Prayer for Ra‘tlom Money for the period from 18 2.86 to

3L, 093 dunt&gyposting at fimphal, Manipura

iA ' - /

"I have the honour te state the fbllowing few lines for
i That sir,, ‘T have come to know from my eolleague that
civilian Ministrial staff posted at Div.HQrs, SB shilloag and

- _Itaxa.algar have, been ;lrawﬁm Ration Money/ allowance being

«l,.f '._.'
P .

| That ST, Imphal(Mampur) has also been declared as
categ&ary npu station vide $8B Dte's Memo mbo 9th october,1989

-am extended time to” time vide Meno, Noof)/ 1SB/A-2/86( I)-IV(Pt) -
i 4694 dtdo 30,992 and NooO/QSB/A-2/86(I) Ivcpt)3576 d‘cd-8o12 97.

v.?.' PR
et

Therefore, T fervently prdy your honour % kindly

o '.'ék;"r{s'iier ny nrayer and. allov me +o draw Ration ho*aey/al}_o‘,mce

'Efoi;-the period fmm 1852 86 to 3l. l 93 while I waq posted at

o | m.vo Aqu SQB, Manipur, Imphal and for which act of your
o kiadneas'z I shall remain ever greatful to- youo

Yours: faithfully,
o

hac Bmwal Y
- ~.'Ir.Acctt.
o/o ‘the Aréa Organiser,
‘ §SB, Jalpalguri(Panga 'E'
\ . Coy. complex, Panga.

_<;.'-‘ .ﬁ
B ] ﬂo ° °
D:atief. 1274,2000 . +C. 2197/‘2/&%.
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5Thi° is to certify that shri ..oC Bhowal, Junir -
Accountant i{g an employee of SE£B Organ jsation, He ‘:ac
posted at DlVlSioual Hqrs, VVF, Maninur, Tnphal wee.f.
.18029198.6 (FN) %o 31,1,1993 (AN) . @S peI." recorded in
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NoI1/279/Vol=- m.tma?’) qt; “‘26‘6 12, 2K
Government of India

Directorate Genersl of 3ecurity
Office of the DOOQSSBoﬂamdtznga@,

Hemomndum .

‘ 7ith reference to your letter
dated 2001202000"’"? it is certified that the
Jollowing Govtgemployees presently posted et

. Divisionel quso,ssagﬂanidanga were previously
posted: under. DQOoSSB,ManipuP,,Imphal for the period
a8 mentioned against each as per service book

= records. : o
- . ) . ) ,'\ . . . .
b 158kt SoDe, =1,4593 to 30563974
, ‘ Jridcctis
. L {now dsstt.)
' “"’f%‘ Joy ShO%E10:92 to 185998
|  441;8ri B.BSChhetri
. Drivery = 948, 89 to 30, 6097
R
o Area Or%aniseA@ff)
‘ &ridavida
Jshri Sudhiamay Dg, feoris fengal Divise
Asglstant, le*ﬁqra‘”‘* Auew - -
g SSB/Rantdanga"' S ‘ :
-S‘hri,tJoy ‘Swhome, LDC
Divl qus.SﬂB,Ranidangao. ' ) - 4
b‘hri B:’Bo Chhe tri, .
I3 . ' ‘ Dtive T Divloﬂqr3og SSB’

P " Ranidanga. o

&
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATI BENCH

: x

| Original Application 'No.133 of 2000
. H L
Date of decision: This the 30th October 2000
e

The HQn'blg Mr Justice'D.N. Chowdhury,-Vice-Chairman

Shri Kandarpa Narayan Choudhury and " -~
103 others

All the applicants are non-executive
personnel serving in the Special Service
Bureau, Imphal, Manipur, under the
administrative control of the Divisional

Organiser, Manipur and Nagaland Division, .
Imphal,

«oossdpplicants

By Advocates. Mr G.K. Bhattacharyya,
Mr G.N. Das and Mrs N. Devi.

-~ versus =

f
1. The Union of India, represented by the
Cabinet Secretary, _ '

Department of Cabinet Affairs,

New Delhi. -~ - :

2. The Director Géneral of Security,

Block V(East), New Delhi.

3. The Director; S.S.B.,
Block-V (East),
New Delhi.

4. The Divisional Organiser,

SoSo?ol ) ' ’
Manipur and Nagaland Division, Lamphel,
Imphél. Manipur.

The Area Organiser, S.S.B.,
wrphdl, Manipur.

-«+..Respondents
ate Mr . A. Deb Roy, Sr. C.G.S.C. o

N

S eecsecnceoe

§ - ORDE R (ORAL)

¥ — —
3,

Y. ~CHOWDHURY . J%' (V.cC.)

3

o

)
i., o .
!

1?‘ . ) . N )
Q;Thej.applicants, 104 in number, are non-executive
: vl , :

personnel éﬁrg;ng in the Special Service Bureau (SSB for

short) ?Lnder the administrative control of the "Divisiohal

- Organiser, SSB, Manipur and Nagaland Division, Imphal. The

cause of action as well as the relief sought'for are same

and accordingly their grievance is considered in this single

1693 30 laz
. 10.97% b




B e N

,application under the provzs;ons of Rule 4(5)(a) of

!

»»Central Admlnstrat1ve Trlbunal (Procedure) Rules, 1987.

!

2L The gr;evance relates to payment of ration

| allowance on and from 9.8.1989. Accordlng to the applicants

x

the allowance was denied to them for no justifiable reason.
Mt G.N. Das, learned counsel for thé¢ applicancs to various
aanction-ordors of the Central Goverﬁmentvand also mentioned
a number of cases decided by this Tribunal.

3. Mr A. Detb Roy, dedasnea Sv. C.G.>5.C. referred to the

written statement and submitted that ‘the ration allowsnce

with effect from 9.8.198Y% are heing epaid to the executivg

‘staff of the rank orx fleld” Otficer anc beiow, Dut tne eaid

,'allowance is not extended to the non~executive staff. The

t«’/"v

A !

f%arned counsel submitted that the equat1on is made only in

:élation to House Rent Allowance and not. to ration
i B . '

allowance. e "submitted that the equatlon of posts in

varxous cadre of corresponding level of non-executlve cadre

wére flxed vide Cabinet Secretarlat Order -No.A-11016/6/86~

P
l

DOI dated 28.10.1986. fThe equatlon ‘is for the’ puvpose of

‘g'se Rent Allowance and not for Ration Allowance.

After hearlng the learned counsel for partles and

cjepidering all aspécts of the matter,'I do not fxnd that

"nor thereﬁis any scope for denying the ration allowance to

the applzcants on that ground. The ration allowance also has
nrw become admlssxble to the employees ‘serving in the SSB at

,Imphal anQ”Imphal %@s Eié1<ieclared as category ‘B' station
9

‘Jzth effd%t from 9. 8 1

l -

Qe ellglble for the’ ration allowance for ‘B‘ Statxon with

9, The applxcant shall accordingly

effect from 9.8, 1989 or from the date ‘of joining, whichever

later. N

i
I
I
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g
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A {\

f." 5. A'ccor:di"ngly- the respondents are directed to pay the
| . / applacants ‘ration allowance from - the aforesaid date onwards
f A wlthm‘ three months from the: da,;te' of rece'g’.pt of this order
f in@:{uding arrears. : , !

The application is dllowed. No order as to costs.

20/ VICEChA LR A

thd 1o bc truc Copy

l
t
| ;

@Mm;\ ‘Otticor (3)
4 g g{umﬂ (s & T

Gomral Admu. Jt.atwe Tribuna) (
A gqmiath tna e

@uwahuti Banch, ¢ wahatt-0

; m\mﬂ"@
g : & Faade
;o . g
i
.
k]
1
1
5
|
e \
i .
P i
ol ki
G
: IR
' i “u
‘ 4 At
: i ,"@
{ - e
! .
- (R
¢ b adk
b “rn ;’:p
t
;
H
i
b
‘_'
i
;
i
i
i
i
e
N
’
L ]
1
;




W

— = e b oot st

) ; d o) '1g 118 VatVe | < . . )
P e : '4‘Ig£§i§JﬁlJi3122K?9<A/ ((151453;)1 ¢’ A Y n
/ - o R
R . '\‘_‘/, _"‘

& 592455 | o
N \_/\@'\/1@. ‘f/i‘«cc‘tts'/ﬁét’ion'"A'llowanb‘e rivas 9 cg\
' 5 LSBT DY Directorate’Géﬁéfél’vaseéuri%yﬁffi“‘*f -
AT PR Office cf.the_Divisiohélﬁaﬁganiser _ L
s ;N,gﬁa“~;ggww; 3sy @ HManipur & fagaland pivision AR
‘ S Imphal - 795001« - A
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Subject ¢ Grant of Ratidg/ﬁllowanoe +o the non-
. gggcutive pergonnel nosted ot Manipud
and Nagaland/Division,
P

/ .
© Ples £ refer to YOUr Memo No°11/1’SB/
sstt/(7)/97/ 3445 dated 12/5/2K on the subject cited

2. 3SR Dte have intimated vide their Mend
oo 9/ssB/A2/86(1)~Manipur-53a'datéd 4 0=Z=2000
(copy enclosed) trat as per existingfinstructicns,
. the non-applicants o CAT cages are not entitied
te get ration allcoance on the basis of judgement
of CAT, Guwahatl. '

o 1’7\.@"‘:{\ m

Area*Organiséf(Admn),
A SSB Biv . Har . s imphale .
/ ! B .
i To L ' . , 1 . :
‘he Area Organiser(Staff),
- o0ffice of the Divisional Organiser,

g3B South pengal Division
1, Hazl Md. Mohsin Squale,
Calcutta - 700016

( WEST BENGAL 17/
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. the 9uoject c;tea aboveo

—
Fio,.9/s8 Eﬂhz/e6{1)~nﬁnipur¢~
DIREC TOFAT“ GEﬂrRﬁL oF SECURT”Yc
OFFICE OF TiR DIRFCMQFSngg

EAST BLOCK, V, K DURAM, N ’;Zi«w
NEW: DELHI~110066. K T St

‘pated, |© Feb. 20CC.
: _ _ ,
)\

MEMORANDUW

shbhicois GRANT OF RATION ALLOWANCE TO THE NON-EXECU"‘IVF‘
F PERSONNEL POSTED AT M&W 3rv15r0n° - :

. .

‘o6 b0es . e

. - -

: Please refer %o your lettpr NoaV/Acctts/;
tion Allcwann/2000-11028 dated, 28 1. 2000 on.

.

It is intimatec that as per. existing T
structions, the non-applicants to.CAT cases arae- RS
entitled to get ratlon allowance on the e
is of Judgement of: CAlg ‘Guwahatd. However, Lo e
[ . ) F

Lﬁt wve again taken apthe: ‘matter with the-. . - » O
. Calinet. Secretariat, for. grantina ration’ a“owahce‘ T

o nnn-executive personnel posted &t-*BY & 0 . RPN
sprations. The matter ds. being. peruced. vigorously o
wizh the Cabinet Secretariat at this end. The - o S

Coaneisicn ¢f the Cabinet Secreta“iat, would be

T

snzimated when receiveda

( g.S. Bora y :
Jnint Deputy . Director (DA)

s -:;_1.‘( )
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Dlrectorate General of’ Security .
Offlce of the Divisional Organiser

S3B8-: Manipur & Nagaland DlVlSlon
‘Imphal -~ 7950C1.

otttk

Dated thei 62(7 th hay,ZOOO.

EMORANDUM

Grant of Ration Allowance to the
“non-executive personnel posted at

Manlpur & Na galand Division, chg

.

Please refer to your Memo No. 11/1/
14/87(55) dated 28-J+-2ooo on the subject cited
above,.. - ,

2°- S : 3SB Dte have lntlmated Vlde thelr

Memo No. 9/5SB/A2/86(1 )lanipur-534 dated 10-2~

2000 (copy enclosed) that as per existing'

j ;lnstructlons, the non-applicants to CAT cases
are not entitled to get ration allowance on the'

- basis of Judgement of CAD Guwahatl

L .

Enclo :~ As“above.-

"SSB Div quo,Inphal

- College Para .
"Siliguri -~ 734401
L WEST BENGAL )

. R A

ry No. V/Acctts/RatJ.on Allowance/ZK/ é,O z 0\\

EN
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. , NﬁOQ/SSBﬂAZ/GGII)-Manipur.'// A
DIRECTORATE GENERAL OF SECURTTY,
OFFICE OF THE DIRECTOR:SSH,

EAST BLOCK, V, RK PURAM,
- NEW DELHI-110066. e

pated, | ¥Fob, 2000.

A MEMORAND UM

1 Ml

~,#7 Subject: GRANT OF RATION ALLOWANCE TO THE NON-EXECUTTVE
* PERSONNEL POSTED AT M&N DIVISION, '

e o8t
- A ! '
T | Please refer to your letter No.V/Acctts/
Ration Allowance/2000-11028 dated, 28.1.2000 on
the subject cited above, o

Rt 2. Tt is intimated that as per existing )
: instructions, the non-applicants to CAT cases are -
not entitled to get ration allcwance on the
- basis of judgement of CAT, Guwahati, However,
we have again taken up the matter with the . -
Cabinet Secretarja= for granting ration allovwance
' to non-executive personnel posted at *B° & tce
o . stations. The matter is being perused vigorously -
- with ‘the Cabinet Sccretariat at this end. The
ST -decision of the cabinet secretariat, would be
o1 gntimated when received, :

- . - V : % XX /)’h , i-
' . ' ( s.s. Bora ) '
- ' : Joint Deputy Director (EA)

The Divisional Organiser,
Manipur & Nagaland
Imphal °

;S,‘ A "
Gﬁ;be’ 43“*.2mwy JE;);?;£5¢4¥¢k4meﬁﬁfg§
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